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LEGISLATIVE ASSEMBLY
" Thursday, 16th March, 1944

The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

STARRED QUESTIONS AND ANSWERS.

(a) ORAL ANSWERS.

DESIRABILITY OF A SELEOTION BOARD ON BomMBAY, BARODA AND CENTRAL INDIA
RaAILWAY.

450. *Seth Yusuf Abdoola Haroon (on behalf of Qazi Muhammad Ahmsad
Kazmi): (1) Will the Honourable the Railway Member please state if it is a fact
that a Selection Board with one Muslim, one Hindu and one European Officer
exists on the North Western Railway and various other Railways while such a
one does not exist on the Bombay, Baroda and Central India Railway?

(b) Have Government considered the advisability of appointing a Selection
Board on the Bombay, Baroda and Central India Railway in the same way as
it exists on other State Railways?

The Honourable Sir Edward Benthall: (a) The question is not clear; Selec-
tion Boards are constituted when required in connection with promotion to
selection posts in the subordinate cadre. .

(b) Government have no reason to believe that the B., B. and C. I. Railway
are not following the rules in the matter.

Mr. Lalchand Navalrai: In order to make the question clear, I think the
Honourable Member means the Board sitting for examining the subordinates,
In that case why should not that Railway do like that?

The Honourable Sir Edward Benthall: He refers to Selection Boards.

Mr. Lalchand Navalrai: There isl a Selection Board in the North Western
Railway. Why should not the B., B. and C. I. Railway follow the North
Western Railway? .

The Honourable Sir Edward Benthall: That is for recruitment and not for
promotions’

PERCENTAGE OF MUsLIM UPPER SUBORDINATE AND LOWEE GAZETTED OFFICERS ON
BomBaY, BARODA AND CENTBRAL INDIA Ramway.

451. *Seth Yusuf Abdoola Haroon (on behalf of Qazxi Muhammad Ahmad
Kazmi): (a) Will the Honourable the Ruilway Member please state the percent-
age of Muslims in the Upper Subordinate and Lower Gazetted officers’ services
on the Bombay, Baroda and Central India Railway?

(b) Has any special ratio been worked out on the said Railway for Muslim
officers? If not, have Government considered the advisability of fixing one
and working it out in practice?

The Honourable Sir Edward Benthall: (a) In Upper Bubordinate Grades,
- Muslims held 4-9 per cent of appointments. There is no Lower Gazetted Ser-
vice on the Bombay, Baroda and Central India Railway.

(b) No, recrpitment to gazetted ranks is on an all-railway basis and Muslims
have a 25 per cent. reservation in such recruitment. It is not practicable to fix
s sesps;-ll'lat; pi;celntage fu:n-n each ra.i[!Iway.h ' .

eth Yusut Abdoola Haroon: Has the ratio of 25 per ' ' i
the case of Muslims in the Bombay, Baroda and Cenliralc‘la:;.ia ‘;??irllw?: ;hed "
recr?iltement of Mu:xlisr:. :gr.gd 'Jnﬂlﬁi}-] }Irio"ISir‘ 2o Quota ﬁerce;ltage for

3 su inates on the Railway i i
not apply to gazetted ranks. 7 is 10 pér cent. but it does
Asnsgyce oF MusLiv Camr CLERKS ON BoMBAY, BARODA AND CENTEBAL INDIA

) . Ramway, _

452. *Seth Yusu! Abdoola Haroon (on behalf of Qaxl Muhammad Ahmad
Kazmi): (a) Will the Honourable the Raglway Memberqplease, gtate if it is a fact

that the post of Chiet Clerk in no district on the Bombay, Barods and Central
(1139 )
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‘India Railway is held by a Muslim? If not, in how many districts is it held by
Mouslims?

. (b) Is it a fact that the absence of Chief Clerks on the Bombay, Baroda and
Central India Railway is causing discontent among the Muslim employees?

(c) Have Government considered the advisability of securing the posts of
- Chief Clerks to some Muslims and removing the complaints of the Muslim
employees ?
The Honourable Sir Edward Benthall: (a) Yes; the second part does not
arise.

(b) No.

(c¢) Promotions are not made on communal considerations.

DESIRABILITY OF ABOLISHING STAFF COMMITTEE ON BoMBAY, BARODA AND CENTRAL
INDIA RAILWAY.

453. *Seth Yusut Abdoola Haroon (on behalf of Qasi Muhammad Ahmad
Kazmi): Will the Honourable Member for Railways kindly state whether Gov-
ernment have considered the advisability of abolishing Staff Committee on the
Bombay. Baroda and Central India Railway?

The Honourable Sir Edward Benthall: No.

UNSATISFACTORY CATERING ARRANGEMENTS FOR MusLIMS oN BoMBAY, BaroDA
AND CENTRAL INDIA Rammway.

“454. *8eth Yusuf Abdoola Haroon (on behalf of Qazi Muhammad Ahmad
Kazmi): (a) Has the attention of the Honourable the Railway Member been
drawn to the unsatisfactory catering arrangements for Muslims on the Bombay,
Baroda and Central India Railway both on stations and in trains?

(b) Is it or is it not a fact that there is no Muslim Catering Inspector on the
Bombay, Baroda and Central India Railway, and, as such, the catering arrange-
ments for Muslims are not properly looked after?

(c) Have Government considered the advisability of appointing some Muslim
Catering Inspectors on the Bombay, Baroda and Central India Railway and
removing this complaint of the Muslims?

The Honourable Sir Edward Benthal: (a) Government are informed that
there have been no special complaints from the travelling public of unsatisfactory
catering arrangements for Muslims on the B., B. and C. I. Railway. Quarterly
statements of any complaints received are placed before the Local Advisory
‘Committees for their information.

(b) There is no Muslim Catering Inspector, but I am unable to accept the
inference that the catering arrangements for Muslims are on this aceount not
properly looked after. The arrangements are supervised by Indian and European
Catering Inspectors and are also subject to inspection by the medical staff.

(¢) In view of the replies to (a) and (b) above, this does not arise.

Mr. Lalchand Navalrai: May I know from the Honourable Member what is
meant by special complaints? i

The Honourable Sir Edward Benthall: There are always gome complaints
about catering matters. There has not been any serious complaint.

Mr. H. A. Sathar H. Essak Sait: Arising out of part'(a) I wonder if the
Honourable Member is aware that there are very few important stations on the
" line between Delhi and Bombay on the Bombay, Baroda and Central India

Railway where there is any arrangement for Muslim food and there is no Muslim
Refreshment Room? -

The Honourable Sir Edward Benthall: Well Sir, a very distinguished member
of the Honourable Member’s Party sits on the Board of the Local Advisory
Committee and aleo the Branch Advisory Committee and that is the proper place
for these questions to be ventilated. 1f the. Honourable Member will bring
these points to the attention of the Honourable Member in question he -would
be in a position to represent the same to the Advisory Committees.

.



STARRED QUESTIONS AND ANSWERS . 1141

BLOCK ON THE PROMOTION OF STATION CORRESPONDENT CLERKS oX NorTH
WESTERN RATLWAY,

455. *Mr. Lalchand Wavalrai: (a) With reference to the Honourable the
Railway Member's reply to parts (c) and (d) of starred question No. 811, asked
on the 19th November last, with regard to the grievances of the North Western
Railway Station Correspondence Clerks, will the Honourable Member be pleased
to state whether hig attention has been drawn to’a memorial submitted to the
authorities on the 81st January last? If so, what action was taken in the matter?

(b) Are Station Correspondence Clerks allowed opportunities for transfer to
the Divisional Office? If not, why not? '

The Honourable Sir Edward Benthall: (a) T understand the General Manager,
N. W. Railway, has not yet received the memorials through the proper channel
When they are so received, they will be dealt with. ‘ )

(b) No, because such transfers are not ordinarily in the interest of the service.

Mr. Lalchand Navalrai: May I know from the Honourable Member if he is
considering the question of these Correspondence Clerks, because they have been
complaining for a very long time?

The Honourable Sir Edward Benthall: Sir, several questions have been put in
this House and T would particularly refer my Honourable friend to my replies to
his question No. 811 on the 19th November, 1943, -

TRAINING OF COMMERCIAL GROUP STUDENTS AT NORTH WESTERN RALwAY
. .WaLToN ScHOOL. '

456. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Rail-
ways be pleased to state whether it is a fact that Commercial Group students
are trained at the North Western Railway Walton School in both goods and
coaching duties? .

(b) Is it a fact that recently a batch of such students was trained in goods
duties only ?- .

b (¢) What was the communal composition of the group referred to in (b)
above?

(d) What steps do Government propose to take to see that the efficiency of
services is not lowered by training the Commercial Group studentg in one sub-
ject only? '

The Honourable Sir Edward Benthall: (a) Yes, ordinarily.

(b) Yes.

(¢) 15 Muslims, 4 Sikhs and 2 Hindus qualified in the Course.

(d) The procedure adopted was necessary to meet present circumstances and

there will be no loss of efficiency as theé men are trained for the duties they will
perform. ) '

' Mr. Lalchand Navalrai: Are these goods duties specially provided for one
class of clerks and other duties separately for each class of clerks? »

The Honourable Sir Edward Benthall: Normally students in the school ars
trained both in goods and coaching duties and the course lasts for about five
months. But owing to the emergency, the need for getting trained men quick-
1y on account of the war, it was decided to train a batch of men in goods work
only. They were, therefore, trained for about two and s half months, i.e., half
the period, and thus they became available within a short period.

‘Mr., Lalchand Navalrai: May T know if the Honourable Member knows that
at present there is a system going on there which is that in the goods line only
pemons of one community are taken and not from all communities?

The Honourable Sir Edward Benthall: T am not aware of that.

) Mr. Lalchand }uval.ni: Will the Honourable Member look into it, or at least
dn'ec.:. th;a officer in charge- there that he should take persons from all com-
munities’ . =

The Honourable Sir Edward Benthall: I will consider that.
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. SUPEBRINTENDENT OF NORTH WESTERN RarLway WaLTON SCHOOL.

457, *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Rail-
ways be pleased to state how long the present Superintendent of the North
Western Railway Walton Training School has remained there?

(b) Where was he before?

(¢) Who was his predecessor, and how long did he remain there?

(d) Is it a fact that the students are not satisfied with the food arrange-
ments, and that the Superintendent discourages any complaints on the threat
of disciplinary action?

The Honourable Sir Edward Benthall: (u) Since 13th February, 1940.

(b) Assistant Operating Officer, Simla.

(3) Mr. R. Proudlock; for about 18 months with a short break.

) No. _

Mr. Lalchand Navalrai: May I know if the Honourable Member has made
enquiries to the effect’that the officer in charge of the North Western Railway
Walton School acts like an autocrat and a bureaucrat and deals very arbitrarily ?
Will the Honourable Member make enquiries or at any rate.tell the General
Manager to look into this matter? ‘

The Honourable Sir Edward Benthall: That is contrary to my information.

CoaL SuprLY TOo PETTY CONSUMERS.

458. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable
Member for War Transport please state if it is a fact that those small coal
consumers whose consumption of coal is limited up to & minimum of two-
wagons a month ircluding those who are engaged in watr work have been com-
pelled to obtain their supplies from the stock of the Director General, Munitions
Production, built up at Shalimar, Bengal Nagpur Ratlway, by their agents
Awrita Lal Jha and Company and at Howrah by Messrs. Bird and Company?

(b) Are these arrangements made by the Controller of Coal Distribution, the
Chief Mining Engineer, the Rfilway Board and the Director General, Munitions
Production, without celling any public tender for it with the effect that small
consumers are compelled to pay exorbitant rates for any quantity of coal?

(c) Is it a fact that agents at Shalimar are charging Rs. 22 for steam coal
and Rs. 25 for smithy coal and Rs. 38 for hard coke plus a loading charge of
Rs. 8-12-0 per ton? Is the Honourable Member aware of the fact that loading
chargés were Re. 0-4-0 to Re. 0-6-0 per ton as per schedule?

(d) What are the reasons for adopting such procedure? Is it not a fact that
coal supplies bad to be done by full and half rates formerly? Why did not the
Coal Controller continue that system which kept on transport facilities ?

The Honourable Sir Edward Benthall: (a), Yes Sir. Coal and coke dumps
have been set up at Howrah and Shelimar under the charge of the Director
General, Munitions Production, in order to facilitate supplies of about 1,000 tons
a month to a large number of small firms in the Calcutta area engaged on war
production, whose requirements are less than 2 wagons a month. ' .

(b) Coal for the dumps is purchased through the agency of the Chief Mining
Engineer, Railway Board from collieries most conven?ently situated from a
transport point of view. In some cases mills and factories not fa\{ourably situ-
ated have had to pay higher rates on account of the road transport involved, but
without these arrangements it would not have been possible to ensure supplies
to these industries at all. .

(¢) Information is being collected and will be laid on the table in. due course.

(d) The dumps were set up in order to ensure regular supplies and avoid the
gerious transport difficulties that were engountered previously in the supply.and
distribution of wagons to a large number of small concerns in the Calcutta area.
This involved uneconomical rail transport in consigning individual wagons to
different depot stations sll over the Calcutta erea. \

Mr. Amarendra Nath OChattopadhyaya: With regard to part (¢) is it a fact
that the loading charges are Rs. 8-12-0?

The Honourable Sir Edward Benthall: T have no information on that point.
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CoaL suppLY To MomiNt Mirrs By Messrs. ANDREW YULE & Co.

459. *Mr. Amarendra Nath Chattopadhyaya: (a) Will the Honourable
Member for War Transport please state with regard to the supply of coal to
Mohini Mills by Messrs. Andrew Yule & Co., if it is not a fact that Mesars.
Andrew Yule & Company have got not only a full rake siding but a double rake
siding and Mohini Mills were prepared to handle 100 wagons a day at Kushtia
Station? Will the Honourable Member refer to my questions sent to him for
enquiry and find out the correctness or otherwise of the information given by
the Coal Controller? >

(b) Will the Honourable Member be pleased to state if, after normal trans-
port facilities have been restored, he will consider the restoration of priority
ranctions which have been abruptly stopped on account of breaches 6n Railways
due to heavy floods? If so, does . the Honourable Member propose to take
immediate steps to restore all priority sanctions and restore supplies through
ordinary channels? ,

The Honourable Sir Edward Benthall: (a) The information is being collected
and will be laid on the table in due course.

(b) 1f the Honourable Member is thinking of traffic vig Naihati normal trans-

rt conditions over- this route are not likely to be restored for some time and
only the highest priority traffic can be despatched by this route. On receipt of
the information asked for I will consider the matter further.

Sir Henry Richardson: Is it a fact that since the Coal Controller is respons-
ible for the allocation of wagons the size of anybody's sidings is completely irre-
levant? -

The Honourable Sir Edward Benthall: Tt may be 8o, but it does not seem {0
Have any particular connection with this question. -

r

. o
CONTROLLER OF COAL ACTING AS PURCHASING AGENT FOR INDUSTRIES.

460. *Mr. Amarendra Nath Chattopadhyaya: (a) Will the Honourable Mem-
ber for War Transport please state if it is not a fact that the appointment of
Controller of Coal was made with a view to transport coel without causing any
inconvenience regurding supply of wagons and not to act as purchasing agents
for industries?

(b) Is it a fact that the Coal Controlling Officer allowed the Indian Mining
Federation, Indian Mining Association, Indian Colliery-owners’ Association
(who never directly traded in coal) and certain other private parties to supply
coal to industries in Ahmedabad, Director of Industries, Baroda, Solapur Mills
and various other concerns in India? Toes the Honourable Member propose
to take steps to stop this practice leading to damages to suppliers and compen-
sate the suppliers who have suffered loss on account of such practice?

(¢) Is it a fact that the Chief Mining Engineer of the Railway Board adver-
tised for tender for 55.000 tons of coal on behalf of these Mills last year? Ts it
permissible for the Chief Mining FEngineer to advertise tenders on behalf of
private parties? TIs he not advertising for Railways and Government require-
menta?

(d) Ts it a fact that a firm has been given priority sanction in the name
of Messrs. Multan Electric Supply Company and they sold away the wagnns
supplied in black market? Has any step been taken to punish the firm and
does the Honourahle Member propose to divulge the name of the party?

The Honourable Sir Edward Benthall: (a) The Controller of Coal Distribution
was appointed to regulate the distribution of coal in the best interests of the
conntry, hut he has on occasions had to make arrangements either through mem-
bers of the Colliery Associations or through the Chief Mining Engineer for sup-
pHes 1o consumers at their request, because their contractors had failed to supnly
and they were unable to make satisfactorv arrangements elsewhere.

(b) and (¢). TInformation is being collected and will be laid on the tahle in
dure course. _

(d) Yes, a prosecution has been instituted and trial is proceeding.
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RESTRICTIONS IMPOSED ON MOVEMENT OF RICE FrROM BURDWAN, ETC., TO
CALCUTTA,

461. *Mr, Amarendra Nath Chattopadhyaya: Will the Honourable Member
for War Transport be pleased i state if the restriction imposed on the move:
ment of rice from Burdwan to Culcutta or from any station oir the H.B. Chord
Line to Howrah or Sealdah is still continuiug, and if this restriction applies to
individuals who are not rice dealers but who used to import paddy or milled
rice grown in their own lands and keep in their private and personal stock for
their own use in Calcutta -vithout taking any rice for their consumption from
the ration shops? If so, w1y is this restriction continued when breaches have
been repaized and the Railway is cleared and trains are running normally? Does
the Honourable Member projose to witldraw such restrictions, if continuing?

The Honourable Sir Edward Benthall: The Bengal Government have prohi-
bited the movenient of rice and paddy from all stations in the Burdwan District
without special permission and have instructed railways not to deliver any con-
sigument of rice at destinations except on the authority of the Director of Civil

- Bupplies.

There is no restriction on movements in full wagon loads from stations on the
Howrah Burdwan chord line to Howrsh, but deliveries can only be made on the
authority of the Director of Civil Supplies. There is an operating restriction on
movements of wagon loads to Sealdah except in the case of thoze moving under
the Bengal -Government’s programimne. )

Booking of small consignments is permissible hoth to Howrah and Sealdal,
but the quantities which can be so moved in any one day are strictly limited and
can only be delivered at destinations on the authority of the Director of Civil
Supplies. - }

As these restrictions are mainly connacted with the rationing scheme and
not with railway operation, the latter part of the question does not arise.

Smart Corx DrFFiouLTIES AT BURDWAN RAILWAY STATION.

462. *Mr, Amarendra Nath Chattopadhyaya: (a) Is the Honourable Membar
for Railways aware that difficulties and inconveniences are still caused to passen-
gers in the matter of small coin changes, and that passengers have to part with
their balances after purchasing tickets on many stations, particularly at Burdwan
Station and particularly in the lower class booking office?

(b) Is it not a fact that during the months from January to July, 1942, ihe
Railway Treasury received from station earnings from small- change worth
Rs. 5,82,000, whereas during the corresponding period of 1943, Railway Trea-
sury got Rs. 94,000 only? If so, will the Honourable Member be pleased to
state if he would enquire whether small coins to the tune of ten lakhs had been
exchanged outside by Railway people on a premium between half and one anna
per rupee? Will the Honourable Member try to check such dishonest dealings
by appointing Committees of I'nquiry?

The Honourable 8ir Edward Benthall: (a) It is possible that there may at
times still be some difficulty and inconvenience at some stations m spite of
the recent improvement in the small change position but I have no informa-
tif%n that this is particularly the case at the Burdwan lower class bookirg
office.

"(b) The answer to the first part of the question is in the affirmative. In
reply to the second portion, Government have no information that small
change was bartered in the manner indicated. The third part of the question
does not, therefore, arise.

Dr. Sir Zia Uddin Ahmad: In view of the reply to part (b) of the question,
‘may T ask whether the Honourable Member enquired what was the rcason of
this shortuge, this fall in the receipt of small coins? Is it not a fact that
the booking clerks are dealing in this thing as a business proposition and are
_selling them for profit? -

The Honourable Sir Edward Benthall: The matter has been carefully gone
into both by the police and by the officers of the railways. Of course, it -is
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capable of quite an opposite interpretation, that is, that most of the small coins
received ure put back into circulation to railway clients.

Mr. H. A. Sathar H. Essak Sait: In view of my Honourable friend’s ad-
mission that there is a possibility of this thing continuing for some time more
on certain sections of the railway, will he consider the suggestxon that T made
two years ago that coupons may be allowed to*be given in exchange, in place
of change. 1 made the suggestion to the Honourable the Finaunce Member. He
said that he would consider it, but T do not know what the decision’ was.

The Honourable Sir Edward Benthall: I think the matter was considered,
but I will refresh my memory.

Mr. H. A. Sathar H. Essak Sait: 1s he willing to see thal this coupon
system is introduced ? :

The Honourable Sir Edward Benthall: Without further consideration I
caunct give any undertaking.. I think it has been looked into but found
impracticable. I will look into it again.

Mr. H. A. Sathar H. Essak 8ait: Is my Honourable friend aware that on
certain tramway lines and big motor lines, the system is working and very
satisfactorily too?

The Honourable Sir Edward Benthall: I have heard of that, but the same
conditions may not apply here.

Dr. Sir Zia Uddin Ahmad: Is it not a fact that this thing was tried in
Moradubad in the United Provinces, and coupons of four annas were given?

The Honourable 8ir Edward Benthall: I will look into it.

Mr. President (The Honourable 8ir Abdur Rahim): Next guestion.
DESIRABILITY OF SPEEDY TRANSPORT OF GHEE, ETC., FROM DARBHANGA, ETC., TO
CALCUTTA.

1463. *Mr. Amarendra Nath Chattopadhyaya: Will the Honourable Member
for Railways be pleased to arrange for the speedy transport of ghee, butter and
similar foodstuffs from stations like Dgrbhanga, Madhupur, Dinajpur, to Calcutta
via Howrah and Sealdah? Is he aware of the fuct that it takes fifteen days
now for a tin of butter or ghee to come from Darbhanga to Calcutta?

The Honourable Sir Edward Benthall: I am not aware of such delays and
will bring the matter to the notice of the railways concerned for such action
as they are able to take.

EXPANSION OF THE METEOROLOGICAL DEPARTMENT.

1464. *Maulvi Muhammad Abdul Ghani: Will the Secretary of the Posts
and Air Department please state: :

(a) whether expansion in the Department of Meteorology was sanctioned, if
8o, when;

(b) the existing strength under the heads (i) Supenntendmg Meteorologists,
(ii) Meteorologists, (iii) Assistant Meteorologists, (iv) Professional Assistants,
(v) Meteorological Assistants, (vi) Sehior Observers and clerks, and (vii) Obser-
vers and clerks;

(c) the additional strength sanctioned under each category mentioned in part
(b) above;

(d) the total number of Muslims under each head mentioned in parts (b)
and (c) above;

(e) the number of persons promoted to each of the Services mentioned in
(b) from the lower ranks, the minimum period after which such promotion was
allowed, and the number of Muslims so promoted and the minimum period after
which such promotion was allowed in case of Muslims,

(f) whether persons promoted to higher ranks were put under training; if
not., why not;

(g) the fotal target under each head mentioned in (b) brought up-to-date;
and the number of Muslims; and -

(h) the names of Meteorological Centres of dlﬁerent types and sddntlons -
made till 1943 in each type? s

+Answer to this question laid on the table, the questioner having exhausted his quots
tAnswer to this question laid on the table, the questioner being absent.
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Sir Gurunath Bewoor: .(a) Yes, in 1942 in connection with War requirements.

(b) The Honourable Member is referred to the reply I gave on the 18th
instant to parts (a) and (b) of his starred question No. 344. .

(c) The additional posts in all categories sanctioned since 1942 total 802.
"Figures under each category cgnnot be supplied due to security reasons.
" (d) and (e). Information is being collected and such information ss can
be supplied will be laid on the table in due course.

() In general, yes. Exceptions have, however, been made in cases where
(i) men had already got training within their departmental experience or (i)
men were required immediately for particular duties.

(g) and (h). The information cannot be supplied for security reasons.

MusLIMS RECRUITED AS TELEGBRAPHISTS, ETC.

1465. *Maulvi Muhammad Abdul Ghani: Will the Secretary for Posts and
Air be pleased -to state:

{(a) the total recruitment made under (i) Telegraphists, (ii) Telegraph.Masters,
(iii) Wireless Operators, and (iv) Wireless Supervisors, during 1941, 1942 and
1948, separately, all over British India, and the number of Muslims under each

head;
(b) the proportion of direct and departmental recruitment in various stages

of services under the Posts and Telegraphs Department; and -

(¢) the method of selection for the posts of Inspectors, SBuperintendents and
ovher high services of class IT and I?

Sir Gurunath Bewoor: (a) to (c). Sir, I.lay on the table three statements
giving the information asked for: '

Statement No. 1 in reply to part (a).

1941 1942 1943
A A A M
Total Number  Total Number h'l‘otal Number
number of number of number of
recruited. Muslims. recruited. Muslims. recruited. Muslims.
Telegraphists . 228 64 157 62 Information not yet
available.
Telegraph Masters . . 41 2 38 3 32 Nil.
‘Wireless Operators . . 51 Nil. 24 1 122 24
Wirelees Supervisors . 4 Nl 4 Nil. 1 Nil.

Nore.—In the case of wireless operators, there is direct recruitment and in the case of tele-
graphists both direct and by promotion. The figures for wireless operators and telegraphists are
for the number selected for appointment.

In the.case of Telegraph msters and Wireless S8upervisors, appointment is entirely by pro-
motion. The figures given are those of men who were permanently appointed during the year.

Statement No. 2 in reply to part (b).
Pereentage of rocrmtmont mudo
'By direct By dopart.

recruitment. mental promo-
! tion.

Grade or Service.

(Grades or services to which recruitment is made exclusively
by promotlon have not been included.

Aecgistant Divisional oers, Telegraphs (including Assistant 75, 25
Controller of Telegraph Stores and Junior Eloetn Enginoer).
Postal Supeﬂntnedents Service, Class IT 50 50
Engineering Supervisors . 75 25
Instrument Testers, Assistant Foromon, Estimators a.nd Ex-
aminers. 100 —
Wirelees Operators . . . . . . ) .
P. & T. Accountants Service 33 1/3 86 2/3
All clerieal gadea (exoept second. division clerks in Circlo Ofﬂcoe 80 20
and first division clerks in gther offices) and telephono operaton ,
8econd division clerks in Cir¢le Offices . 80 ) 50

t Answer to this question laid on the table, the questioner being absent.
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Percentage of recruitment made

A
r R
Grade or Service. By direct By depart-
recruitment.  mental promo-
) tion.
Telegraphists . . . . . . . . . 76
Migtries . . . . . . . . . . 80 20
Linemen . . . . . . . . . 50 50
Compositors, Timekeepers, Conservancy Inspectors, Inspectors of 100 —
Peons and Boy Peons.
Superintendents of Telegraph Workshope and Assistant Super- If euitable departmental offi-
imtendents of Telegraph Workshops. cials are not forthcoming, the
posts may be filled by out-
siders.. .
i Postmen, Mail Guards, and Village Postmen; Wiremen, Inferior Direct recruitment is resorted
Servants in all branches. to only 'if sufficient depart-

mental candidates do not
qualify in the prescribed
examination.
Note.—If the required number of qualified and suitable departmental men are not avail-
able; the posts are filled by direct recruite.

Statement No. 3 tn reply to part (c).
Grade or Serviee. " Method of Seléction.

Inspectors of Post Offices and R. M. S. (in- By selection on the results ef a qualifving examina-
cluding Head Clerks to Superintendents tion. ’
of Post Offices).

Superintendents of Post Offices and R.M.S. For departmental officials, on the principle of pure
including Assistant Postmasters-General, selection from among Inspectors and for direct
and Assistant Directors, Posts and Tele- recruits on the results of a competitive examina.

graphs, Karachi. tion held by the Federal Public Service Com-

' mission. . .
Postmasters Service, Class II (Rs. 300—650 By selection from the best officers in the next lower
grade and Rs, 700—800 grade). grades, seniority being regarded only where all

other considerations are practically equal.

Telegraph Tiaffic Servico, Class 11, Grade I By selection from Grade II of the cadre, seniority
being regarded only when all other considera-
tions are practically equal.

Telegraph Traffic Service, Class II, Grade II By promotion from the grade of Telegraph Masters

striotly by relection.

Foremen, Firet and Second Class . . By gromotion on the principle of seniority-cum-

s tness.

Assistant Engineers, Telegraphs, Tele- By promotion by selection of the best man avail-
phones, Electrical and Wireless. able in the branch concerned.

Deputy Assistant Engineers, Telegraphs, By promotion on the principle of seniority subject.
Telephones, Electrical and Wireless. to rejection of the unfit. '

Superintendent of Telegraph Workshops By promotion on the principle of pure selection.
and Assistant Superintendent of Tele-
graph Workshops.

Controller of Telegraph Stores . . By promotion of Assistant Controller of Telegraph

gtoree or by a suitable officer of the Telegraph.
. Engineering Service, Class I.

Assistant Divisional Engineers, Telegraphs By promotion on the advice of the Federal Public
(including Assistant Controller of Tele- Servico Commission and by direct recruitment
graph Stores and Junior Electrical En- on the results of a competitive examination held
gineer). by that body. N ’

Divisional Engineers, Telegraphs including By promgption on the principle of seniority subject.
Agsistant Chief Engineer Telegraphs, to the rejection of the unfit.. -

Senior Electrical Engineer, and Chief
Electrician, Wireless. .

Assistant Deputy Director General . . By selection from the best officers of the Depart-
ment, seniority being regarded only where other
qualifications are practically equal. (These are
tenure posts).

uty Postmasters-General, Presidency By promotion on the principle of selection on the
ostmasters and Officers ofthe Telegraph  advice of the Federal Public Service Commis-
‘Traffic Service, Class 1. ) sion. .

Directors of Telegraphs, including Electrical By selecticn from the best officers of the Departe
Engineer-in-Chief and Deputy Chief En- ment, seniority being regarded only where other
gineer. qualifications are practically equal.

Postmasters-General, including Deputy
Directors General.
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HoLIDAY FOR JUMAT-UL-WIDA NOT GRANTED TO MUSLIMS IN DIVISIONAL
SUPERINTENDENT'S OFFICE, DELHI.

466. *Mr. H. M, Abdullah: (a) Is the Honourable the Railway Member
aware that the Muslim staff employed in the Divisional Superintendent’s Office,
Delhi, were not given holiday for Jummat-ul-Wida (last Friday of Ramzan)
last year? :

(b) If the reply to (a) be in the affirmative, what were the reasons for deny-
ing the staff the privilege which they were enjoying in the past?

(¢) Is it & fact that some of the Muslim staff were not even ‘given casual
teave when applied for on the occasion?

The Honourable Sir Edward Benthall: (a) Yes. .

(b) T understand the Delhi Division, which generally follows the practice of
the Hesdquarters Office in this matter, did not receive any instructions from
the Hendquarters Office to declare the day a holiday. Nevertheless, staff who
could conveniently be spared, were permitted to avail themgelvcs of casual
leave for the day.

(c) Yes, those who could not be spared. :

Mr. Muhammad Nauman: May 1 know whether it has been the practice in
the past in the Delhi Division to allow them to go without any sanction from
“the headquarters? ~

The Honourable Sir Edward Benthall: The Delhi Division takes its instruc-
tions from the Headquarters Office. On this occasion, for some reason, they
did not receive any instruction.

Seth Yusuf Abdoola Haroon: Is the Honourable Member prepared to follow
the system adopted in the Posts and Telegraphs Departruent and give an
arsurance to that effect?

The Horourable Sir Edward Benthall: T am quite prepared to discuss it
with the Department with a view to co-ordinate the policy in this matter.

MusLiM EMPLOYEES’ (iRIEVANCES IN RAlILwAY ParcELs Orrice, DELHI..

467. *Mr. H. M. Abdullah: (a) Will the Honourable Member for Railways
“be pleased to refer to starred question No. 371, dated the 24th March, 1943,
regarding Muslim employers’ grievances in the Railway Parcels Office, Delhi,
and his reply thereto, and state if the question and its reply were sent to the
General Manager, North Western Railway?

(b) If the reply to (a) above is in the affirmative, what action was taken
by the General Manager, North Western Railway? '

(c) Are the* grievances of Muslims to be ignored on the ground that the
Parcel Branch, Delhi Main, which consists of an establishment of 500 persons,
is a ‘small office’ as mentioned in his reply?

(d) What action do Government propose to redress the grievances of Muslim
employees of this office?

The Honourable Sir Edward Benthall: (a) Yes.

(k) The Railway informs me that the question was looked into and that ne
action was called for.

(¢) What T stated was that I receive no information of such details, but
undertock to direct the attention of the Railway to the complaint. This does
not warrant the suggestion now made.

(d) Government propose to take no action, as the Railway have looked into

the question and consider that there are no grounds for holding that any
esminunity has been victimised.

RAIS'NG THE GRADE OF HEAD CLERK, COMMEROIAL BRANCH, DIVISIONAL SUPERIN-
TENDENT'S OFFICE, DELHT, ANDTS['EAD CLEBK, ASSISTANT OPERATING OFFICER,
TMLA.

“468. *Mr, H. M. Abdullah: (a) Will the Honourable Member for Railways
be pleased to state whether it is n fact that the post of the Head Clerk, Commer-
cial Branch, Divisional Superintendent’s Office, Delhi, and the Head Clerk,
Assistant Operating Officer. Simla, was temporarily raised from Grade IV to
Grade V on account of additional work? .
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_ (b) Is it & fact that additional work in the Commercial Branch of the Divi-

sional Superintendent’s Office has been transferred to another section which
has been created for the purpose, and the claim and refund work of the
Assistant Operating Officer’s Office, Simla, has been transferred to the Head-
quarters Office, thereby reducing the- responmsibilities of the Head Clerks
concerned ?

(c) Is it a fact that these posts have not been reduced to grade IV, although
the extra work is no longer there?

(d) Do Government propose to reduce these posts? If not, why not?

The Honourable 8ir Edward Benthall: (a) The posts of Head Clerk, Com-
meercial Branch, Divisional Superintendent’s office, Delhi, and Head Trans-
portation Clerk of the Assistant Operating Officer, Siwula, have been raised
tempoerarily to Grade V. '

(b) No, because the additional section created in the 'Divisional Superin-
tendent’s office still continues under the same Head Clerk, while the Claims
and Refund work of the Assistant Operating Officer, Simla, although now trans-
ferred to the Headquarters Office, was not part of the work entrusted to the
Head Trunsportation Clerk. .

(¢) The posts continue in Grade V, as there has been no diminution in the.
work which justified their upgrading.

(d) No, for the reason already stated.

COMMUNAL PERCENTAGE PRESCRIBED FOR PROMOTIONS FROM INFERIOR TO

SUBORDINATE SERVIOE ON RAILWaYsS. '

469. *Mr. H. M. Abdullah: (a) Will the Honourable Member for Railways
be pleased to state whether it is a fact that premotions from inferior to
subordinate service on Railways, are subject to communal percentages prescribed
for direct recruitment? ' _

(b) Is it a fact that one of the reasons for applying communal percentages
to such promotions is' that the staff in the inferior service have no claim and do
not look forward to promotions in the subordinate service in the ordinary
course ? .

(c) Is it a fact that promotions from subordinate to gazetted service do not
fall within the ordinary channel of promotion, and that the staff in the subordi-
nate service cannot claim such promotion as a matter of right? ’

(d) If the replies to (b) and (c) are in the affirmative, why are not communal
percentages applied to promotions from subordinate to gazetted service?

The Honourable Sir Edward Benthall: (a) and (b). Yes. T

(¢) No, because promotion of subordinates to gazetted ranks has always-
been a recognised channel of promotion. As regards the second part, no staff
can claim any promotion as a matter of right.

(d) Does not arise.

Mr. Muhammad Nauman: May I ask the Honourable Mernber if afforts are
being made by the administration to see that the Muslims get a reasonable
proportion? It may not be a communal quota but will efforts be made to see
that every community gets a square deal? .

The Honourable Sir Edward Benthall: I do not see how that arises out
of this question.

Mr. Muhammad Nauman: It arises, because Government have made ne
effort in that line. .

The Honourable Sir Edward Benthall: Which portion of the question is
the Honourable Memher referring to?

" Mr. Muhammad Nauman: Part (c).

Mr. Lalchand Navalrai: Much wants more! Is it a fact or not?

MAXIMUM AGE FOR INFERIOR SERVANTS FOR PROMOTION TO SUBORDINATE PosTs ok
NorTH WESTERN RAmLway.

470. *Mr, H. M. Abdullah: Will the Honourable Member for Railways be
pleased to state whether it is a fact that the Genernl Manager, North Western
Railway, has fixed 35 years as the maximum age for inferior servants for
promotion to subordinate posts? i

-
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The Honourable Sir Edward Benthall: Yes. _

471, *Mr. K. O. Neogy: I do not propose to put this question as it has
been answered substantially. '

MusrLiM OFFICERS RECRUITED TO CERTAIN GRADES BY THE CALCUTTA OFFICE OF
' SuPPLY DEPARTMENT. y

472, *Nawab Siddique Ali Khan: Will the Honourable the Supply Membe
be pleased to state:*

" (a) the total number of appointments made by direct recruitment by the
Calcutta Office of the Supply Department, since it was established there, to
the following posts:— :

(i) Assistant Engineers (Mechanical, Electrical, Metallurgical and Civil);

(ii) Senior Technical Assistants (Engineering, Provision, Stores, Railway
Stores and miscellaneous); '

(iii) Industrial and Assistant Industrial Planning Officers (Engineering,
Provision Stores, etc.);

(iv) Progress Officers;

(v) Assistant Progress Officers;

.. (vi) Assistant Directors of Stores and equivalent; and

(vii) Deputy Assistant Directors of Stores and equivalent; .

(b) the number of Muslims recruited under each of the above categories;

(c) whether it is a fact that selection and appointment to the above and
most of the other “technical posts are made only by the Calcutta office;

(d) whether the recruiting authorities at Calcutte are adhering to the
percentage fixed for Muslims by the communal Government Order; if not, why
not;

(e) if it is a fact that even fully qualified Muslim applicants are rejected by
the officer on special duty (Recruitment); and

(f)-whether the Honourable Member proposes to call for particulars of the
rejected Muslim applications so far and satisfy himself after personal scrutiny
whether this is s0? '

The Homnourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) and
(b). The categortes of posts mentioned at (i), (v) and (vii) of part (a) do no#
exist in the Directorate General, Munitions Production, Malcutta. A statement
giving the required information- as regards the remaining categories of posts,
viz.. (i), (iii), (iv) and (vi) is placed on the table.

(¢) The selection of candidates is made by the Calcutta Office, but their
appointments are sanctioned by .the Supply- Member.

(d) Since the majority of the posts specified in the categories mentioned
above are of a specialised and technical character, it is not possible to adhere
strictly to any communal ratios.

(e) No.

(f) T am prepared to review the cases of the rejected candidates.

Statement showing the total number of appointments made by direct recruitment to the categories
of posts mentioned at (n),‘(iii),' (tv) and (vi) of part (a) of tha Question by the Calcutta Office of
the Supply Department since it was established there, and the number of Muslims recruited

under each of the above categories.
Number of Number of
. appointments Muslims
Categories. - made by direct recruited.
recruitment.
. 1 2 3
Senior Technical Assistants . . . . . 24 Nil.
Industrial Planning Officers . . . . e 24 Nil. -
Assistant Industrial Planning Officers . . . . 43 )
Progress Officers . . . . . . . 4 Nil.
Assistant Directors of Stores and equivalent 13 2

The figures shown in column 2 of the above statement exclude the numter of appointments
made by persons already serving in the D. G. M. P. The numbers of such appointment respecti-
\Irely are 11, 18, 21, 3 and 7 involving one Muslim each under the category of I. P. Os. and A.

. P. Os. .
- There are no posts designated as ‘* Assistant Engineers ** mentioned in Part (a) (i) of the
queetion, but there are Assistant Civil Engineer Advisers in the O. F. Division. No direct recruit-
ment has been made to these posts. :
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Mr. H. A. Bathar H. Emak Sait: With reference to the reply to part (d),
msy I ask whether any attempt was made to see if these cemimunal. propor-
tions could be kept up, whether advertisements were issued to find oub
whether therc were people qualified to apply for these posts?

Thé Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Advertise-
ments have been issued, particularly recently it is almost a rule that such
advertisements should be issued and candidates with qualifications are invited
to apply. According to general instructions from Delhi careful scrutiny is made
of quulified enndidates of minority communities.

SIKHS IN CERTAIN CADRES AT AMMUNITION FACTORIES AT ISHAPORE, ETC.

478. *Sardar Sant Singh: (a) Will the Honourable the Supply Member
please state the number of Sikhs, with their qualifications, now working in the
Ammunition ‘Factories at Ishapore, Moradnagar, Kirkee and Jubbulpore, in (i)
gazetted posts, (ii) ns foremen, (iii) as Assistant Foremen, and (iv) as Charge-
men? '

(b) How many posts in the above cadres have been created in each of these
factories since April, 1943, and what consideration has been shown to Sikhs in
the matter of appointment or pramotion to those posts?

(c) What is the percentage of Sikhs in the above grades in these factories as
compared to other communities? - ’

(d) Is the Honourable Member aware of the huge contribution towards War
effort by the Sikhs? :

(e) Is the Honourable Member prepared to give greater weightage to Sikhs
/in the said grades than they have had so far? If not, why not? If so, when?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a), (b) and
(c). Statements giving the required information are placed on tle table. No
particular consideration could be given to Sikhs or any other community in
the matter of appointments to these posts, as in most cases the pests have to
be filled by men possessing technical or special qualifications.

(d) 1 am aware of the contribution made by the Sikhs to the, war pffort.

(¢) In view of the specialised and technical nature of the posts in question
it is not possible to adhere to any strict communal proportions. Every effort
will, however, continue to be made to recruit suitable Sikhs and members of
other minority communities.

Statement showing the names of Sikhs with their sfications, now serving in the Ammuni-
tion Factories at Ishapore, Muradnagar, Kirkee and Jubbulpore in (i) gazetted posts,
(#) as Foremen, (iii) as Assistant Foremen and (iv) as Chaergemen,

(a) (i) In gazetted posta—MNil.
(ii) Foremen—~Nil.
(iii) Assistant Foremen—Three.

Ishapore—
1. Mr, Makhan Singh, B.Sc., Mechanical Engineer, International University, Dover,

-

U.B.A

Muradnagar— - :
2. Mr. N. 8. Nagpal, B.8c., Electrical Engineering, Victoria University, Manchester,.
3. Mr. H. 8. Chauhan, B.A., Punjab Univkrsity. (Asst. Store-holder).
(iv) Chargemen—Seven. -
lshapore— .
1. Mr. M, Bingh, promoted from T. E.
Jubbulpore—
2. Mr. Surain Singh, served apprentjceship in a private power station,
3. Mr..:Amrik Singh Nagpal, Matriculate, Punjab University, studied Electrical and
Mechanical ‘Engineering, Royal Technical College, Glasgow. .
4. Mr. Ujagar Singh, Motor Mechanic.
Kirkee— :
5. Mr. Jodh ‘Singh, B.8c. (Eng.), Benares Hindu University.
. 6. Mr. 8. 8. Bedj (Records.not immediately available).
Muradnagar— .
, 1. Mr. 8 D. Bingh, Bevin Traines.
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Statement showing posts oreated since April 1943 in each of the factories and grades mentioned n

part (a) of the question,
Factories. - Gazetted Foremen. Assistant Charge. Appointment or promotions
staff. Foremen. men. made since April 1943.
Ishapore . 2 4 4 5 Mr. M. Singh promoted Chargeman.
Jubbulpore 3 12 25- 7 Mesars. X‘gmlf Singh Nagpal and
Uj Singh ited. -
Kirkeo . — — 2 5 Jogar Bingh reort
Muradnagar — — — —_ Messrs. 8. D. Singh, H. 8. Chauhan

and N. 8. Nagpal recruited.

Statement showing the percentage of Sikhs in the different grades mentioned at (i) to (tv) of part (a)

of the question.
Factories. Gazetted Foremen. Assistant Chargemen
staff. ll;'oromen.
er cent  Per cent.
Ishapore . . . . . . . o .. 1-2 1
Jubbulpore . . . . . . .. .. . 1
Kirkee . . . . . . . .. .. .. 1-2
Muradnagar . . . . . . .. .. 7 2

DESIRABILITY OF APPOINTING A SIKH OIFICER IN THE RAILwAY BoaArD OFFICE.

47¢. *Sardar Sant Singh: (a) Will the Honourable the Railway Member
please state the attempts made by the Railway Board to bring in at least a
Sikh Officer at the Headquarters Office (Railway Board)? ‘

(b) Is he aware that there are quite a good number of senior as well as
junior Sikh Officers but none has so far been appointed in the Railway Board
Headquarters? If so, why? .

(c) Is he aware of the general disappointment among the members of the
Sikh community that their rights are never safeguarded ?

(d) Is he also aware that members of other communities have always been
appointed in the Railway Board barring a member of the Sikh community?

(e) Does the Honourable Member propose to see that some Sikh Officers are
appointed in the Railway Board?

The Honourable Sir Edward Benthall: (a) Available officers possessing the
necessary ability and experience are considered for posts in the Railway Board’s
office, and no special attempts have been made to cater .for any particular
cormmunity. .

(b) There is at present a 8ikh officer on Special duty with the Railway Board.

{c) T an not aware of any legitimate grounds for such disappointment.

(d) Does not arise.

{e) It is not considered that any action is called for.

Sardar Sant Singh: Is the Honourable Member aware that special efforts
were made to bring a member of the Muslim community into the Railway
Board by questions in this House?

The Honourable Sir Edward Benthall: I think that is so0.

Sardar Sant Singh: Is it not a fact that the Railway Board did concede this
concessica to the Muslim community?,

The Honourable 8ir Edward Benthall: There are Muslims in the Board.

Sardar Sant Singh: May I know if the Railway Board did concede thaf
principle or did not concede that principle. And may I ask if they did concede
that pricciple and did bring in some Muslim members into the Railway Board
to safeguard their interests?

The Honourable Sir Edward Benthall: T am not aware of what happened
in the past, but, generally speaking, officers are chosen for their ability and
experience.

Sardar Sant Singh: May I know if similar treatment—not special favour—
will be meted, out to the Sikhs as is meted out to Muslims?

The Honourable Sir Edward Benthall: If there are qualified Sikhs with
ability and experience suitable for this post, they will be considered.
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"Mr. Lalchand Navalrai: If you are showing a favour to Sikhs, why not to
Sindhis also? An attempt should be made to introduce a Sindhi into the
Board. .

Mr. President (The Honourable Sir Abdur Rahim): Order, u«rder. Next
question

COAL SUPPLY TO THE GLASS BANGLE INDUSTRY, FIROZABAD.

475. *Mr. N. M. Joshi: (a) Is the Honourable Member for War Transport
aware of the fact that only 50 wagons of coal were supplied for the,yglass
bangle industry in Firozabad throughout the year 1943, while the figure for
1941 was as high as 8,000 wagons of coal?

(b) What measures have Government adopted to give reasonable supply of
coal to ease the acute crisis in the glass bangle industry of Firozabad?

The Honourable Sir Edward Benthall: (a) and (b). I have no precise
information of the number of wagons supplied to the glass bangle industry at
Firozabad in 1941 or 1948, but coal is not available in full quantities for all
industries and industries considered essential must have priority. The glass
bangle industry has a very low priority and for increased supplies ¢f coal must
obtain the backing of the Provincial Government and the Industries and Civil
Suppliecs Department of the Government of India.

Mr. N. M. Joshi: May I ask whether the Government of India had made
inquiries from the Provincial Government and, if so, what do they say?

The Honourable Sir Edward Benthall: T hav® not the file with me. The
question of priority has to be considered and the initiative must come from the
Provincial Government.

Mr. N. M. Joshi:- The glass bangles are very valuable consumer goods and in
view of the fact that the Government of India have stated several times that
they want to promote the use of consumer goods in India, may I know whether
they will take into consideration the usefulness of providing bangles to the people
of the country as consumer goods?

The Honourable Sir Eiward Benthall: That question should be addressed
to my colleague in the Industries and Civil Supplies Department.

Mr. N. M. Joshi: May I ask whether the Member for the Civil Supplies
Department will consider the usefulness of bangles as consumer goods and help
the production of bangles?

The Honourable Sir M. Azizul Huque: All these questions are relatively
considered in connection with the number of goods which we have to deal with.

Mr. N. M. Joshi: Ts the Honourable Member . . ... . .

g:. President (The Honourable Sir Abdur Rahim): You cannot have a debate
on this.

Hr.t }fatmtl]uda}sl : Me:ltt: lIs the Honourable the War Transport Member
aware that the shortage of coal in this particular city has led 3 -
ment of 20,000 workers? - P J to the unemploy

The Honourable Sir Edward Benthall: The question of unemployment in

;‘;lllis tpm'ticular city is one which should be taken up with the Provincial Govern-
ent.

Mr. Jamnadas M. Mehta:
employment?

The Honourable Sir Edward
the purpose.

Mr. Jamnadas M. Mehta: Firewood takes much larger space than coal.

The Honourable Sir Edward Benthall: It travels over much shorter distance.

WANT OF WAGONS FOR TRANSPORT OF GLass BANGLES FROM FirozaBaD.

476, *Mr. N. M. Joehi: (a) Is the Honourable Member for War Transport
aware of the fact that since January last no wagons have been provided for
export. of a large stock of ﬁnished. glass bangles worth seven million rupees and
liequmng 100 wagone for export is lying undisposed of in Firozabad causing
closure of 87 out of 47 factories and threatening 60,000 people of Firozabad

Ig lt the failure of coal which has led to thig un-

Benthall: The industry is using firewood for
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town and nearby villages with acute starvation end 50,000 traders in the country
with unemployment? -.

(b) What measures had he adopted or is going to adopt to avoid this
calamity ?

The Honourable Sir Edward Benthall: (a) T have ascertained that no full
wagon loads of bangles have been loaded from Ferozabad since January, 1944,
I am not aware that the consequences, to which the Honourable Member refers,
have ensued.

(b} Movement of glass bangles from Ferozabad as smalls traffic is permnissibla
and a regular service has been arranged, but at.a time such as the present when
all available wagons are required for the movement of essential traffic, they can-
not be diverted to the carriage of glass bangles in full wagon loads. Movements
of glass bangles in full wagon loads are arranged when possible and during the
three months ending 31st January, 1944, approximately 77 wagons were provided
.for this traffic. '

Mr. N. M. Joshi: May I ask whether the Government of India have arranged
for the payment of some unemployment compensation to the unemployed persons
in Firozabad?

The Honourable -Sir Edward Benthall: That is a question which should be
taken up with the Provincial Government.

Mr. N. M. Joshi: May I ask whether the Government will make inquiries
into the condition of this indygtry inasmuch as the interests of a large number of
woﬁers are involved and inasmuch as the glass bangle is very valuable consumer
goods. .

The Honourable Sir Edward Benthall: This question has been under consi-
deration for a long time. The question of unemployment is one for the Pro-
vincial Government.

Mr. N. M. Joshi: May I ask whether the Government of India is not a
Unitary Government and whether they can avoid considering the question .

UNSTARRED QUESTION AND ANSWER.
CATERING FOR MusLiMs oON OUDH AND TIRHUT RAILWAY.

139. Mr. H. M. Abdullah: (a) Will the Honourable Member for Railways
please state if it is not a fact that on all the important places of the Oudh and
Tirhut Railway, food contract is a monopoly of Hindus, and Mussalmans are
compelled to take meals prepared by them?

(b) If the answer to (a) is in the negative, what are the names of those -
who cater for Mussalmans at Darbhahga, BSamastipur, Broani Junction,

. Muzaffarpur, Sonpur, Gorakhpur and other important stations?

The Honourable Sir Edward Benthall: (a) The Honourable Member’s atten-
tion is invited to the reply given to part (o) of Dr. Sir Zia Uddin Ahmad’s
starred question No. 182 on the 18th February, 1943.

(b) T have called for the information from the Railway Administration and
will lay it on the table, in due course.

MOTION FOR ADJOURNMENT.

CrviL SuppPLIEs COMMISSIONER’S ORDER REFUSING SUPPLY OF RIOE TO Soumm
Kawara Disraror,

Mr. President (The Honourable Sir Abdur Rahim): I have received notice
of an adjournment motion from Mr. Hegde. He wants to discyss a definite
matter of urgent public importance, namely, the order of the Commissioner of
Civil Bupplies dated 28th February 1944 (Madras) refusing supply of rice to the
District of South Kanara where the food position is critical. )

If this order was passed on the 28th February, why did not the Honourable
Member come up before? o -

~8ir K. B. Jinaraja Hegde '(West Coast and Nilgiris: Non-Muhammadan
Rural): I received information only yesterday from the President of the Co-
operative Society . . . ... . : ' o '
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Mr. President (The Honourable Sir Abdur Rahim): That is not conclusive.

Sri K. B. Jinaraja Hegde: May I point out the urgency of the matter? The
order was not published. ‘ :
~ Mr. H. A. Sathar H. Esdak Sait (West Coast and Nilgiris: Muhammadan):
The order was not published. How could the Honourable Member know?

8ri XK. B. Jinaraja Hegde: The order was issued to the President of the
Co-operative Stores, who is an Agent on behalf of the Madras Government for
distribution of rice, in the district. When the rice stock was short, he wrote
to the Collector who replied on 3rd March, 1944 as follows : .

“The Government have since ordered that no more rice will be given to this district from
outside. I do not, therefore, gee any use in moving the. Government in this matter.” o

This was a letter written to the President on the 8rd March, 1944, and that
letter was based upon an earlier order. This was in reply to _the President’s
request that the collector should apply to the Central Government. .

Mr. President (The Honourable Sir Abdur Rahim): This is not a fit matter
for a motion for $he adjournment of the House and I rule it out of order.

THE GENERAL BUDGET—LIST OF DEMANDS—contd.

SEcoND STAGE—CcOntd.

Mr. President (The Honourable Sir Abdur Rahim): Today is the turn of the
European Group. They will move their motion now.

Sir Henry Richardson (Nominated Non-Official): 8ir, we wish to move cut
motion No. 1, on Late List No. 8 under Demand No. 16. ’

Mr, President (The Honourable Sir Abdur Rahim): The cut motions which
the European Group wished to move are Nos. 120 and 76 on the Final List.
Surely, they cannot move now any other cyt motion except those of which they
have given notice. ’

Sir Henry Richardson: But the subject is the same.

Mr. President (The Honourable Sir Abdur Rahim): Very well.

DeMAND No. 16—DEPARTMENT OF INDUSTRIES AND CIviL SUPPLIES.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, I move :

“That a sum not exceeding Rs. 15,65,000, be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the 3lst
day of March, 1845, in respect of the ‘Department of Industries and Civil Supplies’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved :

‘‘That a sum not exceeding Res. 15,65,000, be granted to the Governor General in Council
to defray the charges which will come in eourse of payment «luring the year ending the 3lst
day of March, 1945, in respect of the ‘Department of Industries and Civil Supplies’.”

Supply of Consumer Goods as a Means of Anti-Inflation.
Mr. A, O. Inskip (United Provinces: European): Sir, I move :
“That the demand under the head ‘Department of JIndustries and Civil Supplies’ be

reduced by Rs. 100.”" . X .
At the outset, I should like to make it quite clear that my only object in

‘moving this cut motion is to raise a debate on the supply of consumer goods as
a means of anti-inflation and the measures which have so far been taken by
Government to ensure that the consumer receives a fair return- in terms of the
things he has to buy. Now, Sir, I should like to deal with my subject in two
parts: firstly, I should like to comment on the various controls and Ordinances
which Government have introduced as an anti-inflationary measure; and,
secondly, to comment on India’s capacity to produce at least a portion of her
requirements of vital consumer goods. . '

. Now, B8ir, the recent introduction of the Anti-Hoarding and Profiteering
Ordinance was a measure which many of us will say was long overdue. It has,
to a limited extent, arrested the anti-social practices of hoarding and profiteering,
but, as the Leader of my Qroup stated in the House at the opening of the.
Budget debate last week, the policy and the administrative action is not pro-
ducing results at the rate which the serious situation in the country demands.
Part of the trouble is probably due to the financial control which is exercised
before any administrative action can take place. Again, it may be due to the

-
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sarious Government Departments placing a different degree of urgency on the
proposed measure and in amplification of this I would quote an example. Some
five months ago, it was agreed by Government to introduce a zoning scheme for
the purchase of raw hides intended for the leather industry. This scheme Had
for its object a saving of unnecessary rail transport and the canalising of supplies
to the various concerns who are engaged 100 per cent. on the production of
leather for Defence Service requirements. The scheme ecalled for the appoint-
ment of a number of controllers, but, I understtnd, considerable delay occurred
before the Finance authorities could be persuaded to sanction this additional
staff. Eventually, the sanction was forthcoming, but apparently the scheme is
again held up because the authority responsible for sanctioning accommodation
in Delhi has ruled that no accommodation for the additional staff can be provided.
Then, Sir, again, in regard to the Hoarding and Anti-Profiteering Ordinance, I
feel that a certain amount of effort which could perhaps. be usgfully employed
on other things is being directed in the control of such luxury goods as fountain
pens and watches. Certain Honourable Members were recently complaining
on the floor of this House that they were unable to obtain their requirements of
these two items. They would, however, have experienced a similar difficulty if
they were resident in America or ih the United Kingdom because luxury and
non-essential goods of this type are not now being manufactured. Even if they
were availablg, I contend that persons who require luxury goods of this kind in
times like the present should be required to pay the full price for them.

. Then, Bir, a number of controls now enforced would appear to have been
introduced by Government without making full inquiries beforehand as to whe-
ther they can be efficiently operated. The Honourable the Finance Member has
indicated the difficulties which are being experienced in obtaining trained and
suitable personnel. These difficulties I appreciate; but is it a, wise policy to
introduce any sort of control if it cannot be rigidly and efficiently enforced? As
one of our leading industrialists recently said: ‘‘some of the present controls
are looked upon as a heaven-sent boon to the black market’’.

The success of the .schemes introduced both in the United Kingdom and in
America is due to the fact that control is exarcised all along the line from the
raw material supplier to the manufacturer and eventually to the actual consumer.
By the introduction of their present rationing systems which, by the way, do
not limit the amount to be spent, but only the number of articles which can be
purchased during a stipulated period, the consumers in these two countries are
assured of at least their minimum requirements, and, while I appreciate that
it would be difficult to introduce a system of this kind into & country*so vast as
India, an effort should, I-feel, be made to attempt some such system at least in
the larger cities. In the absenqge of some sort of rationing of vital consumer
goods, the tendency will continue to be for those items which are in short supply
to find their way to the hoarder or at best to the most favoured customer.

in regard to the various controls affecting raw materials and production, are
Government satisfied that this problem is being tackled from the right end?
For, whereas organised industry is being penalised by these controls and also by
an ‘increasing rate of taxation, dealers and middlemen, over whom the Govern-
'ment have apparently not been able to exercise any effective control, are left
alone to exploit the situation without paying any tax on the profit they make in
the black market. As an example of this kind of thing, I would quote the
jmdustry in which' I am particularly interested—the leather industry. <Ceiling
prices for raw hides were fixed by Government over two years ago and recently
by an order under the Anti-Hoarding and Anti-Profiteering Ordinance, leather
prices were pegged in relation to the ceiling prices fixed for hides. With what
Jeather there is available for civilian needs, it shoufd now be possible to place
in the hands of the actual consumer a really firsy class and durable leather shoe
at approximately Rs. 12 per pair.” But what do we find? At no place in Delhi
or elsewhere for that matter can you purchase a durable pair of shoes under

RBs. 20 per pair.
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Another complaint which I have heard voiced is the mamner in which the
‘various controls and Government orders are enforced by officials who have
:apparently no conception of the disorganisation which results when orders are
rissued without any sort of preliminary notice to the industry involved. Again,
I would quote an instance from my own industry and I would apologise for
wreferring so much to the leather industry, but it is one, of which I have the most
dntimate knowledge. During recent years the chrome leather section of the
industry in this country has built up a very large export trade with the United
Kingdom and the Middle East countries. Chrome leather of a type not suited
‘for the manufacture of Defence Services footwear in this country has, for the
-past four years, been one of the permissible ‘items which can be freely exported,
and tanneries, particularly those situated in the Madras Presidency hdve been
exporting large quantities to the United Kingdom and to other Allied countries.
Without any prior reference to the trade or to the organisation which represents
the interésts of the trade, a Government order was issued, in January last,
prohibiting with immediate effect the export of this commodity. This Govern-
ment order had the effect of disorganising entirely that portion of the industry
engaged in the export business and resulted in the virtual suspension of produe-
-tion. The matter was taken up with the Department concerned and eventually
permission was'granted to resume exports. But no valid reason was put.forward -
:88 to why the original order prohibiting export was issued. My information is
ithat the order was issued due to s misunderstanding, but the point I wish to
‘stress is that due consideration should have been given to the effect the order
‘would have on the industry before it was actually issued.

Having commented on the existing controls, T now turn to the second part
.of my subject, namely, India’s capacity to produce at least a portion of her
‘roquirements of vital consumer goods. The Honourable the Finance Member
‘when -presenting his Budget for the current year made it clear that no further
increase in the overall quantum of war demands on India’'s resources can be
‘made without running a grave risk of economic collapse in this country. He
further went on to say that an early lightening of India's present burden .was
necessary in order to release for vital civil needs certain types of supplies and
productive capacity. In view'of these comments, I should like to hear from
the Honourable the Member for Industries and Civil Supplies as. to what
«Government are going to do to implement these proposals. The demands on
industry for war purposes bpth in this country and elsewhere must, of course,
take precedence but in view of the enmormous increase in productive capacity,
‘particularly in Amerjca and the United Kingdom, the question, I feel we musb
‘now ask ourselves, is, whether the load .is distributed in the correct proportion
after due weight is given to the productive capacity available in Allied countries
and the demand arising from the population in those countries for consumer
goods. Certain major industries in this ‘country, which, in normal times, cater
‘for the domestic markets, have been engaged 100 per cent. on war contracts
for the past four years and the civilian population has been deprived not only of
the supply of its indigenous products, but of imports of similar goods and this
situation has assisted in no small measure the inflationary tendencies which
are so apparent today. The practice of taking over the entire output of any one
industry for war purposes does not appear to have been followed either in
‘America or in the United Kingdom; for apparently it was realised at the out-
‘break of the war that civilian demands must of necessity be catered for in order
to sustain public morale and to counter inflation. In, this connection, I am
dble to speak with first hand knowledge as I visited America last year and had
‘the opportunity of making a close study of certain industries whilst there. If,
‘therefore, that policy was considered necessary in western countries, then, Sir,
‘it is equally necessary in India in times like the present. I trust, therefore,
Government will give early consideration to the necessity of catering for the
increased demand for the thousand and one other consumer goods which have
“been placed out of the reach of the ordinary man, not alone by the amti-social
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practices referred to by the Honourable the Finance Member, but also by war
time necessity in securing supplies for the armed forces.

Despite the rising tempo. of the war and tie enormous contribution the-
“U.8.A. has made towards the common effort, she is already in & position or will -
shortly be in a position to turn over to an increasing extent certain of her
industries to the production of essential items for civilian consumption. I have
here a press cutting taken from the Statesman of a few days ago. It is headed
‘‘Reversion to civil production’’ and reads : '

“Washington, March 4: Leading U. S. production officials believe that the War Depart--

ment’s demands for initial war equipment and supplies will have been met within 60 to 90-

days. This faet is disclosed in a report of the Truman Committee on U. 8. War productiom
made to Congress today.”

While emphasizing that production of many items of war equipment must
continue at a high level after that period, the report adds :

. “It it already evident that there are sufficient basic materials to supply not only war needs:
but also additional quantities for eivilian use, except possibly in the cade of copper where
recent increases in requirements may reduce the surplus. ’ .

Actual reconversion is now starting or about to start. Increasing supplies of materials and
a higher rate of cancellation of contracts make it evident that materials will soon have to:
be made available for further civilian production.’ :

Then, Sir, we are told that America.and the United Kingdom are giving
attention, and in fact have actually commenced to manufacture goods for supply
to countries which have been or will be freed from enemy occupation. If the
war burden on this country can be lightened, India I feel should be given the
opportunity to produce not only for her own needs, but for the future require-

. ments of such countries as Burma, Malaya and China.

Indusfry in this country has a big task ahead of it and immediately, there-
fore, the Honourable the Finance Member has achieved his object of anti-infla-
tion, I hope he will find it possible to restore conditions less onerous to industry
as a whole, since, whilst taxation and the many controls are no doubt necessary -
for deflation in times like the present, it must not he forgotten that these

measures are depressing and tend to remove any incentive for increased produc-
tion. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved :
‘“That the demand under the head ‘Department of Industries and Civil Supplies’ be-
reduced by Rs. 100.”
Mr. N. M. Joshi (Nominated Non-Official): Sir, I propose to support this
‘motion. The importance of providing consumer goods to the people of this
country was stressed very strongly by the Gregory Committee. The Finance:
Membcr also admitted the usefulness of providing consumer goods as an anti-
inflationary measure. But I feel that the Government of India and the Pro-
‘vincial Governments are not giving sufficient attention to this subject; they
merely talk of providing consumer goods but do nothing to help the industries
which provide these goods. Two years ago I brought to the notice of this
House the condition of an encient industry in India situated in U. P. at
Ferozabad, which has been neglected by the Government of India and the Pro-
vincial Government for more than two years. That industry .is the bangle
industry of Indis and it has suffered on aceount of various-difficulties. The:
first difficulty it has met is the lack of coal. The Government of India do not
" take sufficient measures to provide coal for it; if there is.coal the War Trans-
port Department has not got wagons to carry that coal to Ferozabad. There
are slso other materials required for the proper conduct of this industry. It
wants kerosepe oil, for example; but the Government of India do not provide
that with the result that for more than two years the people of that town
~ have suffered. There are about sixty thousand workers engaged in that industry;.
they have been suffering from partial or total unemployment for more than two
years, and no provision has been made by Government for unemplcyment
insurance or unemployment benefis for these people.

Not only hdve the workers suffered, but the manufacturers also have suffer-
ed. T generally do not speak in the interests of the manufacturers but I feek
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tthat they too are human beings and the Government of India should do some-
ithing to help them also in this matter. Not only that; the merchants, too, who
-are eugaged in"this industry have suffered for two years, and they are found
1ot only in Ferozabad but all over the country, in all towns and villages. There
is no village in Iadia where a small merchant does not make his living by
selling bangles. It is not only that these workers, manufacturers and merchants
have suffered, but the women of India, at least the Hindu woemen, have been
-exploited for more than two years. Generally speaking, every Hindu woman
;purchases bangles worth 4 .or 8 annas or a rupee per year, aifd they are required
4n every town and village. But now the result has been that bangles which
used w0 cost 4 or 8 annas or a rupee are selling at 8 or 10 times the former
price. This is an exploitation of the whole womanhood of this ccuntry, who
‘have to pay eight times the price for an artisle which they consider to be essen-
tinl and cannot live without. I ecan understand the Finance Member taking
«Jeflationary measures, but taking up this particular deflationary measure, name-
ly, the exploitation of the whole womanhood of India, is not only unjustified
but cruel. The Finance Member takes away from -the villages large sums of
money by way-of high prices paid for the bangles but is he justified in taking
such high prices? It is a very unjust and unfair method of securing deflation
.at the expense of the women of India. v

The Honourable 8ir Jeremy Raisman (Finance Member): Unfortunately I
am afraid I do not take that money. If I could, I would.

Mr. N. M. Joshi: The Honourable Member may not take the money but
the ir a co-partner with the exploiters.

.The Honourable Sir Jeremy Ralsman: The exploiters are alse evaders.

Mr. N. M. Joshi: The exploiters take the money. They take Rs. 8 for an
article worth one rupee, of which Rs. 7 go to the exploiter and at least one
Tupee comes to the Finance Member in the shape of income-tax and excess
profits tax.

~ The Honourable 8ir Jeremy Raisman: If I could catch them I would take
:aall the eight rupees. ’

Mr. N. M, Joghi: 1f the women of India are to be exploited I would prefer
sthat money to go to Government rather than to the exploiters, but unfortunately
sthe Finance Member bas not got courage, as I said the other day, to take
:all the eight rupees to himself instead of giving it to private exploiters. I feel
‘that the Government of India for various reasons have been neglecting this
:aspect of the qisestion, and I suggest that they should now be very vigilant and

rompt and take dll the steps necessary which they -can take to protect
‘these industries which provide consumer goods for the people of India. They
'propose importing bieyeles. I consider bicycles, of course, very useful things,
but how many people in India can purchase bicycles? Their number is very
small compared to the number who purchgse bangles. They should therefore,
gprotect bangle industry. If the Provinecial Government is negligent and indiffer-
ent the Government of India should take upon themselves the responsibility
of waking them up and bringing home to them their duty in this matter to the
Vworkers of Ferozabad and other parts of the country, to the manufacturers, the
merchants and also to the whole womanhood of this country. '

Mr. Hooseinbhoy A. Lalljee (Bombay Central Division: Muhammadan
Rural): Sir, I congratulate my Honourable friend on moving this cut in a very
1ucid manner and bold manner in order to protect the industries of India. T
feel that this cut motion should more properly have been directed to the depart-
ment of the Supply Member; in fact all these solid and yalid arguments wera
{evelled at the policy adopted by the Supply Department. I feel that this is
just the right time to draw the attention of the Supply Department to the condi-
‘tion of our industries. Government must be given credit for encouraging them
‘but it is also necessary that they should maintain them both for promoting the
war effort as well us supplying the needs of the civilian population.

We know that at the beginning of the war and for now some years after
-that it was the policy of the Bupply Department to take away for war needs
-as much as was #vailable; and there was no idea in the minds of those who
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were carrying on these war activities that there was anything like a eivilian.
population in India who wou!d require any kind of supplies. .We have done
.our part of the business quite well in so far as the war is concerned and’' that
too at a very great sacrifice; in the eause of war activities- we have not at all’
luoked at the needs of the civilian population. While hete is an instance which:
has been just placed before the House by my Honourable friend to show how:
America and England have been careful for civil supplies as well from the very:
start. Has anything of that sort been done here or even thought? It is a
fact we have done a great deal for the war effort and at a great sacrifice to the-
12 Noox people. We are proud of that. I ask the: Honourable the Supply
*  Member to consider very seriously the great object which my Hon-
ourable friend has placed before the House, namely, that all’ those industries:
which have been developed by us and have worked very well and have supplied'
so much of the war needs, should be maintained and kept up, and that if"at: all’
the orders are to be curtailed it is part and parcel of his duty, having encouraged’
those industries and having often assured the country that these industries
have been brought with tHe laudable object of supplying both the war needs
and the requirements of the country, to ask the Government for funds and to
see that these industries are maintained, specially those industries which manu-
factureboots, bangles and other things which are required every day by the poor
and middle-class people. So far as great industries are concerned, I do want
that sufficient attention should be paid to them, although I admit that people
who are concerned with those industries are powerful and they have a big voice.
So far as the small and poor industries are concerned, they have really been
often neglected and I do feel that the suggestion which has been put forward
by my Honourable friend from the European Group is & very sound one and
must be followed up. If orders are to be cancelled, eare should be taken that
all orders are not cancelled. There are many articles which could be kept in
stock and for that the necessary planning must be taken in hand as aleo funds-
and I hope the Honourable the Finance Member will not mind if even some
stocks have to be kept for a little time as against having unemployment and’
the ‘ruin of industries. ’
Then, 8Sir, I disagree with one remark of the Honourable the Mover of this
motion. He said that control on the export of hides was put and then it was
removed. *

Mr, A. O. Inskip: I referred to prohibition on' chrome leather.

Mr. Hooseinbhoy A. Lalljee: Yes. I remember something that took place-
during the last Great War. People in Madras kept en this industry and exported:
leather even at the cost of needs of people in India. At present of course the
whole position is different because up to now we have some demand for war-
requirements. But during last war they neglected the needs of the people of.
this country and entirely depended on foreign markets. What was the result?”
If my Honourable friend has been in this line for a long time, he should know
that all those people who were dealing in hides and skins and chrome leather
were completely ruined within ten years of the termination of the last war..
The reason was that all the foreign countries began importing their stuff into
India and at the same time the duties which had been levied on imports were alsos
removed. Not a little finger was raised to protect those industries in Madras
and in many parts of Bombay and other places. If the idea of my Honourable
friend, the Member for Civil Supplies and Industries, is to see that more export
than it is necessary does not take place, I would say that he should certainly-
but cautiously move in the matter rather than allow a lot of free export which
might be at present paying to those people who have invested a lot or those who
had suffered for a long time after last war. We should be very careful about
our exports. Once again I appeal to the Supply Member and Commerce Member
to see that exports are not allowed indiscriminately and that they should be
restricted to the limit at which the requirements of the civilian population of India
will not be affected +and handicapped. I would Iike' to make the same appeal
to the Member for Industries and Civil Supplies. With these remarks, Sir, E
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ouce agsin congratulate my Honourable friend, Mr. Inskip, for moving this
motign and for the fact that he has so boldly moved it in the interest of indus-
tries in India, and at present time when many fear to talk about civil require-
ment with war requirement. -

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, I support the opening sentence of the Mover where he said..
that the Anti-Hoarding and Anti-Profiteering Bill is over due. I have been.
pressing this point for the last twelve months. In fact, I gave notice of a Bill.
in connection with this anti-hoarding and anti-profiteering, but I am very sorry.
to say that the Government did not allow me to lay it before this Assembly. It.
is ahsolutely wrong that neither they take action themselves nor do they allow-
any other person to take action in the matter. (Interruption.) It required the-
permission of the Governor General in Council which was not given to me in.
respect of that Bill. Therefore, I say that I have got greater reasons to support
this suggestion because I took action in, this particular direction and the Gov-

- ernment did not allow me to proceed with it. } ‘

Then, Sir, I support my Honourable friend Mr. Inskip's observatior
that the Government of India’s method of action is very peculiar. In all
matters of control they never make an inquiry; they do the thing first. As a
matter of fact, inquiry should come first and action afterwards. But the
method of the Government of India is different. This is what they do: To
begin with, Ordinance is issued. After issuing the Ordinance comes action. And
third comes thinking. That is what you call putting the cart before the horse.
What i§ the result? Their method is absolutely topsy-turvy. They should
follow the reasonable method. First they should make an inquiry about the
matter and afterwards they should think over the result of that inquiry, then
they should take the necessary action and experiment, and then, if necessary.
theyv should issue an Ordinance. They follow the reverse course.

Then, Sit, there is one complaint which I have got against the Honourable
Member who has moved this motion. He did not make sufficient enquiries him-
gell when he gave his advice to Government about leather. I have had an
cpportunity of interchanging views with him and I told him that in many cases
the advices that he has given during the last two years were not correct,
anud he himself failed in the matter in which he advises the Government of India
today. He himself ought to have taken action in this matter in which he is
ssking other people to move.

As regards the point raised by my Honourable friend, Mr. Joshi, I am sorry
that he has never been in Ferozabad himself and he is influenced only by pro-
paganda of some persons. I live close to Ferozabad; I had an opportunity of
studying the matter. The present situation hag arisen on account of certain
individuals at Cawnpore. These very people who are complaining now gave
gums of money in corruption and afterwards they ousted all those persons who
had been there for centuries and these people who started their business as a
war-time measure came forward and the others could not carry on the business
themselves. At one time I thought of starting, in connection with the Univer-
sity, this glass industry, but I found that the methods which these people had
been following at Ferozabad were such that I could not undertake it. 8o I say
that Mr. Joshi had failed to understand the real situation there and he has been
led away by the pamphlets issued by persons personally interested in these
matters. They are interested in their own profit. These things require careful
consideration before we accept the conclusion arrived at by a few Members of
the Assembly, whom they approached. They wanted me to make a simiiar
speech and I refrained from doing so as I knew the condition of affairs.

The next thing is that this is presged as an anti-inﬂationary measure. This
inflation is due to the action of the Government. You first start inflation and then
sfterwards you say how to solve it. Why do you create the problem yourself?
Now you take measures how to stop this particular thing. In the first place you
have raised the prices of all the articles and put in large sums of profits into the
hands of these persons who are producing them, either as cultivators or suppliers
of goods to the Bupply Department or the Military Depa(bment. You put large

-
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sums of money in their hands and then afterwards think out of the measure how
‘to take out the currency notes from the possession of these persons who have
:got thousands-only on account of your wrong action. Therefore, this inflationary
measure is really due to'the wrong action taken by the Governmeént. Why not
solve the problem direct? Why not take the steps to see that
large amounts of these notes may not be hosrded and may mob
be in the possession of those people who have no business to get them?
Of all the measures that the Government: have thought of against this inflation,
one is very peculiar. They want to take forcible possession of these notes from
the cultivators and from the persons who have got them. This forcible possession
under some naine. or the other is very undesirable. Therefore, you are creating
a large number of problems in order to avoid a thing which you yourself have
created and I have pressed, and I press now, and I will go on pressing till the
Finance Member really sees things ip their true perspective and not in philoso-
phical theory that the real problem of India’s finance which he must solve is
that the purchasing power of the rupee should be fixed. As soon as that is
done, the question of inflation will not arise and therefore all the measures you
are thinking to remove inflation will not be necessary. Therefore I feel that the
Honourable the Finance Member ought to be careful of financial theories, other-
wise there will be a breakdown in the finances of this country. He could take
sctive action to stabilise the purchasing power of the rupee. The moment that i3
done, inflation will disappear and the moment inflation disappears all the measures
we have been talking of as anti-inflationary measures will not arise. Therefore,
- we ought to take direct action, -

The words ‘direct action’ are very dangerous words to be used in politics but
I think in this particular case I should advise the Finance Member that hs
should take direct action so that inflation may not occur.

With these words, I support the motion.

Mr. Sami Vencatachélam OChetty (Madras: Indian Commerce): I regret I
cannot share the glee of my Honourable friends, Mr. Joshi and Dr. Zia Uddin
-Ahmad, that a member of the European group has brought forward this cut
motion as an anti-inflationary measure. From the language of the cut motion
and from the quarter it has emanated I have reason to doubt the sincerity of
‘this cut motion. (Ezclamations of ‘‘Oh! Oh!’’ from the opposite side of the
House.) I have no doubt, as the Honourable Member, Mr. Bhik Nairang, .sug-
gests, that it might be ultimately withdrawn if it should be considered to be
really an important proposition that should be given effect to by the Govern.
ment in favour of the country.

8ir, this motion for supply of more consumer goods is made as an anti-
inflationary measure. ‘Mr. Inskip, an Honourable Member of the European
group, is perhaps the latest recruit to the corps of those who have been suggest-
ing ways and means by which inflation could possibly be checked. For the last
2} years and mora we have been suffering from this inflation and cries from
all quarters went forth to control it by procuring for the country industrial
machinery or substantial goods such as Bullion to make it possible for the poor
people, whose purchasing capacity has not béen improved in any manner, to
avuil themselves at least of those very essential and necessary foodstuffs. Then
I do not think the European Group raised any protest against inflation. They
were chuckling over this increase of inflation. They did not suggest then to
the Government that they must take measures .

An Honourable Member: How do you know?

Mr. Sami Vencatachelam Chetty: . . . and make the econsumer goods
available to the general publie.

8ir P. E. James (Madras European): My Honourable friend was not here

.

when that suggestion was made to the Government.

Mr, Sami Vencatachelam Ohetty: When, may I know?

8ir (P. E. James: When my friend was absenting himself from doing his
duties to this House. ‘
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Mr. Sami Vencatachelam Ohetty: I was sufficiently aware to read the
speeches of my Honourgple friends, the Members of the European Group. I
do not think—I have even looked into the proceedings—that any protest came
against inflation, nor was any suggestion made for the supply of consumer goods
before this occasion from that Group. *

But apart from that, as I was saying, the Honourable Mr. Inskip is one
of the latest recruits to this propagandaef anti-inflationary measures and I sup-
pose the one preceding this was the payment of Rs. 2,500 for a kiss. " The Pro-
vincial Governments are taking the so called anti-inflationary measures,, for
example, by raising the sales taxes from } per cent. to 1 per cent., which tax
would be levied on the .very essential foodstuffs which are now beyond the reach
of the poor people on account of the high prices. Again, Sir, the latest feat of the
Government of Madras is that they would bring in even small petty dealers
who were hitherto exempt from levy of sales tax over their transactions and als6
would include bullion and specie for the levy of sales tax. The framers of the
Act, who I must say were the Congress Ministry, excluded bullion and specie
from the operation of the sales tax. .

The exclusion is now sought to be rectified, while the Honourable the Finance
Member would sell some gold at a profit of 75 per cent. on behalf of the U. 8. A.
Government as an anti-inflationary measure, the Madras Government would levy
a sales-tax of 1 per cent. in order to check the sale of gold. Even that is justified
by the Government of Madras as a measure to check inflation. So, this is the
kind of anxiety to check inflation. I am sure my Honourable friend’s sugges-
tion that conswmers goods might be supplied as an snti-inflationary measure, is
one of the varieties of the Madras Government proposals. Sir, some of us who
have the time and the propensity to read what is going on in America and in
Britain in regard to reconstruction plans and even in regard to the current
construction plans, have learnt that there are four schools of thought in Great
Britain. One is to see that no more industry is encouraged in India, that
industrialisation must, as far as possible, be confined to Britain and of course,
compulsorily in the United States of America, over which they have got no
authority. Secondly, that if that is not possible to send external capital either
the American dollar or Britain's sterling together with English talents to India
in order to establish large scala industries. The third is that while large scale
industries of key goods should be retained in Britain its distribution might be
carried on by the Joint Stock Companies of Englishmen in India and smaller
industries for demobilized technicians to be encouraged and in the meantime
during the_course of the war more and more consumer goods must be imported
into India 1n order that there should be no scope or desire in India to establish or
to encourage Indian industries. I am rather - surprised that such a shrewd
Member as Mr. Joshi should have missed the point. :

Mr. N. M_ Joshi: The point is to encourage Indian industries.

Mr. Sami Vencatachelam Ohetty: It is not said there. You must have
looked into that. Let the Honourasble Member who has moved this motioa -
omend it by saying consumer goods of Indian manufacture will be supplied to
India. That is not his intention and he is not going to do. He has explained
during the course of his speech how in spite of all war efforts and war activities
Great Britain and the United States of America are in a position to spare some
consumers goods and that also for such goods the Government should place
orders. Only such goods would be brought over to India. Does that mean
encouragement of Indian industry? It is a direct challenge against any move
of any post-war reconstruction committee to put forward any plan for encourage-
ment of Indian industries? Now, Sir, let us examine what are the consumers
goods of foreign origin which India cannot manufacture herself and without
which India cannot get on or Indian citizens cannot get on. .

Mr. N, M. Joshi: What about Indian industries—bangle industry?

Mr., Sami Vencatachelam Ohetty: I am afraid it is a feminine argument to
talk of bangle industry. :
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Now, 8ir, if instead of consumers goods you require the Government to import
such of those manufacturing ingredients as are required for the improvemert
of existing indigenous industries, I can well understand that. For instance,.
for textile manufacture, oolours, chemicals and so many other articles can be
imported. Let the .Government be persuaded to bring in some such goods in
order that the existing indigenous-industries may be improved; There is no
mention of that. You want cigarettes nd you want some luxuries, i.e., fountain-
pens, whisky, and such other articles which can easily be dispensed with and
without which you can safely get on. Let me beg the Honourable Member. to-
mention to me a dozen articles which must be imported either from the United
States of America or from Great Britain, without which India cannot get on..
I dare say he will not be able to do so. If he goes on preaching that there is
hoarding and there is profiteering the Government were the first: culprit in that
respect. So far as hoarding of gold is concerned the United States of America
was most guilty. Apart from that, so far as goods are concerned the ewil
started by the Government of India, in its colossal ignorance of the nature. of
articles, issuing freezing orders. They issued orders for articles which they did
not require. If they require screws of two inches length, they did not know
for what purpose those screws were required, issued orders that all screws
of all sizes ought not to be sold. These goods ought to lie frozen up until a
Government official arrived and he would not turn up until at least six months.
The moment & notification is issued naturally such of those retail dealers
whose names are not on the list of dealers with the Government would try to-
gel hold of the quantities of such materials and hoard them. They will sell
it at a price at which the market would ‘take. 8o, the evil was first started
by the Government through their ignorance in issuing freezing orders. There
is an order for freezing motor tyres. Dealers in that commodity are crying that
either their stocks should be taken away by the Government or they should
be allowed to sell them. You cannot replace your worn out motor tyres, There
are petrol rationi.ng officers who would not move and who are as bulky as the
Bloated Michilen tyre itself, who would not issue permits. You do mot require-
that size of tyres for your military lorries. You do not require them for war pur-
poses or for war transport purposes. 8till you would require that these tyres-
should not be sold in open market. It does not serve any useful purpose except
_that both the goods got stuck up and they went into the black market. Any
officer who uses motor-car would tell me how much difficulty he has to face
in getting & motor tyre. Now, that is the way in which the things are moving.

Mr. President (The Honourable Sir Abdur Bahim): The Honourable Member
has got one minute more.

Mr. Sami Vencatachelam Ohetty: With regard to the charge of profiteering
may I lmow if the European firms and traders are free from this guilt or as &
matter of fact any trading firm. -Government encouraged profiteering as a
seductive to the people to be war-minded. Government themselves felt it a
great pleasure that these people are making money, because the Finance Member
could ask his Income-tax officers to go and check the accounts of those firms
-and get the taxes. All this circle of evils went on and it is only this year
that the Finance Member seems to have risen up to the evils of inflation and that

after all that could possibly have disappeared either into the earth or into the
native States or somewhere else.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem. .
ber’s time is up,

8ir Vithal N, Ohandavarkar (Bombay Millowners’ Association: Indian
Commerce): I am sorry that the Honourable Member who spoke last cast un-
necessary aspersions on the sincerity -of the European Group -in bringing up
this cut motion. -

An Honourable Member: Why do you champion him?

Sir Vithal N. Ohandavarkdr: I am not championing anybody. The speaker
who moved the cut made it clear in his speech that he asked for a drive in
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. the production of consumer goods in this country, and I think it is desirable
that we should take people and.accept their word instead of casting any doubts.
on their sincerity because it does not help the consideration of & question which.
is very important from everybody’s point of view in this country.

We are all selfish and I dare say the European interests also are selfish and.
they may like that some moré consumer goods should be imported from Eng:
land. But why bring that in when the Mover of the cut has made it absolutely-
clear that he was anxious that Government should do their best to encourage -
the production of consumer goods in this country?

An Honourable Member: With whose capital?

Sir Vithal N. Ohandavarkar: My capital, your capital, the capital of this-.
country. 1f Honourable Members will have patience, 1 will make my point.
clear. It is no use having a post mortem examination as to why several controls .
have failed. I have been an advocate of control, and the constituency which I
represent had been advocating control from a very long time, but the Govern-
ment policy had been so vacillating that at-one time those of us who had
advocated control felt that it was dangerous to advocate control beeause Govern-
ment did not know their own mind. As far back as August 1940 when the thew.
Viceroy visited Bombay, I, as the Chairman of this Assotiation, suggested thas.
if the war was going to last long, it was better that the Government though of
measures for controlling production, prices, and, also if necessary, the varieties
of cloth which it was necessary in the interests of the man in the street that:
we should manufacture and not luxury goods. Unfortunately, at that time-
there was a.slump and the Government of the day wanted to continue * the
-indent system for the purchase of cloth for military requitements and it took
pearly a year when Sir Homi Mody took charge, that we had a conference in-
Bombay which was attended by Sir Homi Mody and Sir A. Ramaswami.
Mudaliar. They accepted the principle of voluntary control and asked us to-
place at the disposal of the Government a certain percentage of our looms firsh.
for the requirements of war, and, as Sir Ramaswami Mudaliar told us, if neces--
sary, for the manufacture of standard cloth for civil ‘consumption. There was.
again a glump in 1942 and the question of manufacturing cloth for civil supplies.-
‘went into the background because prices fell. Every Tom, Dick and Harry,.
whether he was a barber, or bus conductor or tram driver, began buying things
right and left because they expected that the prices would rise and they wouid:
make money. There were only a few people who thought that that was a short:
lived phase, and that there would be a shortage of cloth. But Government made.
no move in getting this cloth off the market so that when the time came they-
could dole off this cloth at controlled rates and satisfy the civil demand. The-
trouble with control started when the Government passed the de-controlling
order in respect of wheat. There was a!so the adoption of a free trade policy-
in certain parts of Northern India. While the Government of Bombay was
- trying to tighten their food control, we heard that the policy in certain parts off
India had been changed and we bagan to feel whether Government had any con--
sistent policy as regards control. That was why things went wrong. Later,.
Government came out with ordinanee after ordinance bringing all sorts of articles-
under control, and published their intention to bring real articles under control.
'I'he moment their intention was announced goods disappeared from the market,
from the shops, into private houses and motor garages, and the result was that
when the Ordinances came there were already black markets flourishing in the
country. Several confrols went wrong and for this there is no doubt that the-
political situation is also responsible because bulk of the people are not willing
to co-operate with Government. This vicious circle has gone on and some have
been called exploiters. May I be permitted to express my thanks to Mr. Joshi
for recognising that we manufacturers also have a right to exist? It is the first-
time that we have got this little consolation, this little acknowledgment from my-
Honourable friend, Mr. Joshi, who had hardly said a good word about manufac--
turers so far.
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With all respect to the present Finance Member whom a large number of
Jeople have praised, I have got one little grievance against him. At all import-
ant conferences held I have hardly found the Finance Member present. Since
the time | have been the Chairman of the Bombay Millowners’' Association, we
have had no personal contact with the Finance Member in Bombay. When B8ir
Ramaswami Mudaliar and 8ir Homi Mody held conferences for controlling tex-
tiles, they had always to say, ‘‘subject, of course, to what the Finance Depart-
ment may have to say’’. No doubt there were some officers present, young, able
-officers of the Finance Department, but they were not in a position to deliver the
.goods on behalf of the Finance Department. Whatever agreement we came to
with other Members of the Government of India the Finance Department was
.always free to take such action or such decision as it might deem fit. There
was therefore no finality about the discussions at these conferences.

The Honourable Sir Jeremy Raisman: I hope the Honourable Member realises
that the Finance Member suffers from the serious disadvantage of being unable
%o be present at more than one place at & time or work more than 24 hours a day.

Sir Vithal N. Chandavarkar: I quite appreciate that, but I hope he will also
realise that when his colleagues are carrying on important negotiations with an
important industry it should be possible to take final decisions on the spot &0
‘that we may know whtre we are. That has not been possible except at the
Textile Control Conference which was held in Bombay in June, 1948. That per-
thaps was the result of a telephonic communication when the Industries Secretary
-was authorised to come to an agreement with us.

Talking of consumer goods, my Honourable friend mentioned fountain pens
and watches. But may I ask why import whisky at all? There is absolutely
Do need for the importation of whisky or the manufacture of whisky. Why was
it announced that a certain amount of freight space would be allowed for import-
ing whisky and that prices would be controlled at Rs. 19 or Rs. 20? I can under-
:stand whisky being imported for the fighting forces, but certainly the civil
population in this country ought to go without whisky. I do not know if Sir
«Cowasjee Jehangir will agree with me, but the country can get along surely -
-without whisky. I am rather serious about this, because many peopie have
‘talked to me about it. When people are starving for cloth and other necessary
‘things, why use freight space for the importation of such articles as whisky, and
why announce it in sdvance that whisky was coming on, ‘‘Don’t get disheartened.
"We are arranging for freight space for whisky.”” I appeal to the Treasury
Benches that it is not a small matter, and that Government ought to know that
in the administration of the country, in addition to, honesty and efficiency, an
-understanding of the psychology of the people with whom they are dealing is
absolutely necessary. The Government of the day ought to look at this question
“from that point of view. If people have a feeling that all this anti-inflationary
.drive is in the interests of the U. K. and U. 8. A., that is due to certain indi-
~cations and telegrams from New York and London which have appeared in the
-papers and which have given the impression that what is going to happeq 8
‘that we are going to be left in the cold storage and there will be a competition
‘between the U. K. and the U. 8. A. as to which country is going to supply
‘goods, capital as well as consumer, fo this country under the plea of consuming
sterling and the dollar balances. There is ample ground for suspicion and that
is all the greater reason why the Finance Department, the Industries Department
-and the Commerce Department should sit together and organise a very forcible
drive for the manufacture of consumer goods in this country. I agree that the
-Central Government may not be ablé to achieve much but the Provincial
‘Governments must be asked to get in touch with industrialists and tell .them
‘what consumer goods can and ought to be manufactured. ) Then qapnts;l will pe

forthcoming and the goods will be manufactured. There is sufficient industrial
-talent in this country and as recent events have shown sufﬁcrent.sclentlﬁc talent is
also available in thP country for the manufacture of goods which have not been.
manufactured up till now. That is the appeal T make to Government. This
mmatter ought to be taken up seriously in the interests of the man in the street
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and from that point of view I am thankful to Mr. Inskip for baving given us an
opportunity of placing our views before Government.

Mr. T. T. Krishnamachari (Tanjore cum Trichinopely: Non-Muhammadan
Rursl): At the outset I would like to congratulate my Honourable friend from.
Cawnpore, Mr. Inskip, on his unexceptionable speech. In fact, when I came
to this House, I fully expected that this cut motion sponsored by the European
Group will be a plea for more Brummagem from Birmingham, but having heard
Mr. Inskip, I felt that it would be wrong not to take this opportunity to press.
home to the Government exactly where their faults day in the matter of en-
couraging the manufacture of more consumen goods for the needs of the people of
this country. My friend, Sir F. E. James, would, as usual, like me to explain the.
difference in the view point put forward by the Honourable Member represent-
ing ¥ndian Comumerce from Madras—it is true that the Honourable Member
representing Indian commerce from Madras and I see eye to eye politically and
in many other matters but on this occusion I feel that what little help can be
got from any source in order to relieve the great pressure on the economic life
of this country ought to be welcomed and conscripted, if possible. So far as
ny own province is concerned, it does happen that the primary producer does
not get enough for his produce. The prices of primary products have not risen any-
thing like what obtains in other parts of India and therefore, Sir, the producer
who has all along been selling most of his oufput for obtaining ordinary neces-
sities of life now finds no incentive to do so, because the quantum of consum-
able goods-that are available to hivi in the market happen to be few, and the
cost of what is at all available is prohibited and beyond his means. This is &
basic economic factor and Mr. Inskip has rightly stressed that it is time the
Government of India thought of ways and means of switching over to peace
economy or at any rate pave-the way for switching over to peace economy.
There is no time more appropriate than now to consider this question. There
ar> no doubt more important questions depending on the future of the economic
position of this country and if I enter into a discussion of those questions at
this stage, I am sure 1 will find myself at variance with that Group which has
sponsored this motion. The forum for that is not on this occasion but later on,
but if the problem is narrowed down to the scope which the Honourable Mover
has outlined for it, I think a considerable amount of agreement can be found in
this House for the proposals made by the Honourable ‘the Mover. What has
the Government been doing all along? On the one hand they have been trying..
their best, I suppose to the best of their ability, to increase the production of
war needs. Lately, they have tried to control prices of civilian necessities by
various Ordinances and as the Honourable the Mover very rightly pointed out,
these control Ordinances only made the position of the avaiability of consumer.
goods for the average man in the street more difficult than it ever was. If I
had an opportunity to dilate at length on the wrong angle from which the Gov-
ernment have approached this problem of control, I would be able to say a great
deal. What the Government could have done much better was to control the
few articles which are needed by the masses and which are very necessary for
the man in the street from the time they were importd into_this country or from
the time they were produced until the time they went to the market rather
than to impose a blanket control on all kinds of goods, which in the very nature
of the staff and personnel available to the Government and the wide range of
powers to be exercised, the control measuxes could never be brought into opera-.
tion. Today, however, the position happens to be that the black market operator
does escape and, if anything, Government is brought into contempt rather than
their prestige is enhanced by these ordinances. . )

But to come back to the issue, the narrow issue, which I think was in the
mind of the Mover of the motion, it is time that the Government got trading
and commercial interests in this country together and drew up a list of items -
which are most necessary for the average man in the street; drew up a list of
priorities and saw what could be obtained either here or from elsewhere and
made available to the man in the street at proper prices. I have no desire to
tread on the corns of my Honourable friend representing the Mill Owners’
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.Association of |[Bombay but 1 do maintain, Sir, that the millowners have con-
tributed ‘vitally to this misery of the consumer in this country and whgther they
.- are individually and solely responsible for that position or that the respousibility,
is equally shared by the Government is not my concern. I am not here to
-apportion blame but I do feel that it is time we enlisted the support of 1ny
-Honouseble friend representing the Mill Owners’ Association to persuade the
textile interests to reduce prices further and further, so that it will come down
-to reasonable propertions, perhaps just & hundred per cent. more than the pre-
-war level. That, I think, will probably satisfy the man in the street a lot more
-rather than telling him that they are not the criminals and that the criminals
-are the Government of India- and a whole lot of retailers. We here capnot
_punish this Government for its delinquencies. No amount of cénsure motions
-and defeats would bring that fact home to them but we can ask our own
counirymen, as I have asked sometime back in another forum, that they should
.realise their responsibility to the people of this country in the matter of bring-
ing down the price of one of the most vital articles of consumer goods in this
country, namely, cloth. h
I should like to say one word about the bangle industry which seems to have
- caused: lot of hilarity in this House, when my friend Mr. Joshi mentioned it.
I am not concerned with the particular interests of the particular people in a
-particular place. Whether they come and seek the assistance of Members of
v this House to urge their claims ou Government is a matter which is not within
vy knowledge but I do say here that so far as the bangle industry is concerned
it is as important an industry as the fishing industry is for the maintenance of a
-proper navy. You cannot get efficient trained blowers that are needed by the
glass industry but for the fact that there is & bangle industry flourishing in this
country. And my Honourable friend on my left will bear me out because he
"has ample experience of glass industry in his part of the country and he knows
that the Ferogabad blowers are in great demand in the glass workshops. # The
‘ bangle industry is quite an important one in itself arid it ought to be encouraged.
"In inct, every cottage industry should be encouraged, so that the common
~people would be able to buy something which is not merely very necessary but
- something which satisfied their aesthetic sense. After all, man doeg not live
by bread alone or by the cloth that he puts on. Burely, I do not mean-to ex-
lude whisky within the range nf things that are needed for. catering to a man'’s
- gesthetic sensibilities unless it Dbe that it magnifies his understanding and
mellows his outlook, .
Sir F. E. James: What the bangle is to a woman, whisky is to's man.
Mr. T. T. Krishnamachari: I am not in the same happy position a8 my
" friend Sir Frederick Jamee. 1 am a teetotaller and I am unable to sympathise
with him. My Honourable friend was talking about leather industries and
- somebody else talks about bangle industries.  There are scores of things that
- are necessary. A list has to be drawn up. Will ,the Hénourable Member in
¢hsrge of Industries and Civil Supplies, instead of manufacturing Ordinances,
‘ just get the people who are engaged in industry to come’to his aid in this matter?
Leave salone the Reconstruction Committeé concerned with regard to post-war
- trade industry and will he get hold of those people who are interested in trade and
"distribution and those people who are manufacturing the goods that are ordi-
- narily needed for the man in the strest? Will he urge upon them to produce
- more and will my Honourable friend .the Finance Member obliterate from his
~mind the Press Communique in connection with the capital issued by him some
time back and not be troubled by the bottlenecks of transport difficulties which
- prevent him from encouraging the growth of such industries as will volunteer to
-come out and be started? Will he also help them instead of issuing orderg that
* these shall be manufactured and those shall not be manufactured after such
- and such date? I shall have more to sav about it later on and, therefore, I will
not go into details now. But I think Mr. Inskip has, in a very limited way
- perhaps, but very usefully, focussed the aftention of the public on the need for
- switching over from war to peace economy and for the immediate manufacture
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-anl conservation of such consumer goods and to ensure their proper distribution.
I think to that, extent the House has to be grateful to him. 'The result depends

-on what the Government will do about it. Whether they are going to be merely
-content with control Ordinances or whether they are going also to’do something
by way of assisting production remains to be seen. -

Mr. E. L. 0. Gwilt (Bombay European): 8ir, I will make but one refer-
-ence to the speech of my Hooourable friend from the Congress Benches. It
.was & typical and_remarkable piece of ‘‘reconstruction’’ prompted no doubt by
.the Honourable Member’s envy of the high reputation of the European manu-
facturer in this country. I wouid like to enlarge upon a point I made when I
.spoke in the House a few days ago and suggested that in substitution of the
.Anti-Profiteering and Anti-Hoarding Ordinance, another should be dtafted,
based upon the Prices of Goods Act in force in the United Kingdom. I said
hen that whilst I fully appreciate the difficulties that confronted Government
:ac the time the Ordinance was drafted, and moreover, that it was an Enabling
«Order, nevertheless, I feel it to be a bad piece of legislation because it ig being
-broken by so many people today. Indeed, I wonder how many people are
‘faithfully observing its conditions. I realise also that Government have made
-clour the fact that it was never their intention to encroach upon profits, always
-provided that the profit now being made on the sale of goods closely approxi-
‘mates that made on the sale of the same goods before the war. Even this
-seems to me to be too vague to prevent evasion and puts the onus pon Gov-
«ernment rather than upon the seller. :

I'raise this again for the reason that when the Commerce Member replied
-te the debate in which I participated, and he spoke after me, he made no men-
tion of, what I submit, was a point worthy of consideration. As he wag not in
the House when I spoke, and as he made hisespeech very shortly after me, I well
understand that he did not have an opgortunity of dealilg with this point. He
will, therefore, I hope, forgive me for repeating it. '

‘The Prices of Goods Act was, I believe, placed on the Statute Book of Great
Britain in October or Novemnber of 1939, so that piece of legislation must have
‘keen on the anvil shortly after the outbreak of war and has undoubtedly played
an important part in the effective enforcement of controls in operation in Eng-
dand at the moment. I hope, Sir, that my Honourable friend, Mr. Griffiths,
who has recently returned from England, will have an opportunity some time
of telling us how controls in England are enforeed.

Now, Sir, the Price of Goods Act provides for a basic price and a permitted
price. That basic price, as I ssid before, if my memory serves me correctly,
is the price at which goods were sold on the 25th of Augtst, 1989; the permitted
arice is that by which the basic price is permitted to be increased under fhe
Act, the permitted increase being identical with the increased cost of producing
~those goods. In other words, the precise increase in cost of production. Thus,
the rargin of .profit permitted under the. Prices of Goods Act is the same
absolute profit as that made by a manufacturer or producer on the 25th of
Auguet, 1989, the same profit in pounds, shillings and pence or in rupees, annas
-and piés, and not the percentage of profit. )

I would Jike to repeat that although the Anti-Hoarding and Anti-Profiteering
‘Ordinance is an Enabling Ordinance, in so far as it applies to anti-profiteering,
it is. I submit, a bad piece of legislation, because it is being broken by so many
people, and the onus is thrown or. the Government rather than upon the pro-
ducer to sell his goods at no profit other than the absolute profit he enjoyed on

- the sale of his goods at the outbreak of the war. I also drew attention to the
fact that in my view the reason why many of the controls in the country are
not operating as effectively as they might is because the officers of the Provin-
eial Governments, whose duty it is to enforce controls, are not as conversant
witt the spirit of the control as are those at the Centre who frame them.

The Drug Control Order, with which I have had some dea'ing, may well be
‘more concise in some of its wording, the import of which, I know, is thoroughly
understood by those who framed it. The provision to which I specifically refer
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ic the one which lays“down that a manufacturer, importer, wholesaler or re-

tailer, must not withhold supplies, without reasonable cause, from a licencee.

Licences are granted to certuin persons to purchase drugs provided they have

been in the drug business for a specified length of time. And that is an 1mport-

ant provision because of the vast army of people who have come into the drug

business since the war, many of whom have no establishments of any kind and
do their business in any premis:s they can find and get about from one place.
to another on bicycles. ,

In view of the general shortage of drugs there is in the country, and the same
applies all over the world, those who are 4the primary suppliers of drugs in this
country, whether manufuctured or imported, have had during war years to
ration their sales within the volumne of their stocks; such a necessity ig an
obvious one. It is-admitted by those who framed the order that a reasonable
cause for not. selling stocks to a wholesaler or retailer who 1yay
demand them is that he was not a regular purchaser from the

primary distributor, at a given date in the past. There is no doubt, however,
that a very large number of wholesalers and retailers in this country, who have
nisuaged to get licenses under the order, are under the impression that because
they have a licence, they are entitled to purchiese any amount of stock they
require from whom and when they like and a good deal of disappointment
results when they discover that s licence does not necessarily mean that a dealer
can buy all he wants. )

1 give this illustration of one of the problems that has arisen under ° the
Drug Control order, and which I feel need not, and would not have arisen, had
the Centre had an opportunity of bringing together all the officers of the Pro-
vinces who administer the order, and. explaining it fully to them. I have no
doubt that this state of affairs applies not only to the Drug Control order but
‘to others, but I quote it because it iy the one with which I am familiar, and
1 suggest in the interests of every one concerned, firstly, no item of consumer
goods be controlled, unless there is adequate provincial staff of the requisite
intelligence available effectively to ezercise the control, and secondly, that the
Centre should not pass on to the Provinces details of the Control order, merely
by rules and directives. I suggest they should bring the officers of the Pro-
vinces who will administer the Control together for one or two days to Delhi,
or wherever the Centre of the Control is, and explain to them fully not only the
letter of the control, but the spirit of it.

I am not prepared to contribute to any sweeping criticism, that controls
generally have been inefficient or useless. There is no doubt but that the
Anti-Hoarding and Anti-Profiteering Ordinance, despite its shortcomings, has
done a very great deal to bring down the cost of consumer goods. I hope, Sir,
the Honourable Member for Commerce will be good enough to deal with these
points which I have raised. .

Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muhammadan
Rural): - 8ir, I welcome this cut motion by the European Group and I say that
the speech which was made in support of this motion was unexceptionable and
there was not one attempt in that spesch to discriminate between India and
England. The question has two or three sides; one is, how far consumer goods
are available in this country and how far they can be increased so as to become
. adequate; and lastly how far any imports may be necessary to make good the
shortage. My own personal view, Bir, is that in & large majority of cases no

. imports will be necessary; consumer goods must be essential goods and not
luxury goods. Consumer goods need not mean that goods should be imported;
and therefore I agree with those who have protested against the importation of
liquor into this country in the name of consumer goods. When Bengalis were
dying of starvation, to import whisky and champaigne or whatever it is
(Interruption) 1 do not know, let my Honourable friend tell me, fo import luxury
goods when the country is dying of starvation is indecent. T hope the Govern-
ment will take some lesson from the criticism which the public have rightly
levéiled against this kind. of action. I also wish that people will not consider
that razor blades are a luxury at all. They are 7 .M. necessities and but for

1z M,
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those barbers who- held a conference recently protesting against the importation
of razor blades, everybody else will think that in mornings the blades save time
and ensure cleanliness. 1 am not against the interests of any section of the
country so long as luxury goods are not imported. 1f 1 consider anything a
necessity 1 want to give priority to it over everything else, but 1 certuinly do
not want to give priority to whisky.

Then, Sir, I must congratulate my Honourable friend, Mr. Joshi, on his
championing the cause of the bangle industry. 1 am sure the women of Bombuy
will raise a memorinl to him and the women of India will join in it, thanking
Lim for his’championship of their immemorial rights to wear bangles. But my
point ubout this bungle industry is different. 1 entirely dissent from my
Honourable friend, Dr. Sir Zia Uddin Ahmad’s statement about the Ferozabad
bangle industry. 1 have personally seen it. I have personally seen thousands
of workers going out of emplayment. I am now fighting for the bangle industry
to the extent that they are essential and they are also accompanied by the
question of the employment of 60 thousand workers, of whom about 20,000 have
already gone out of employment. I have personally seen that, owing to the
shortage of the supplies of coal, kerosene oil and soda, which I am told are all
essential for the manufacture of bangles, the people engaged in this industry
were not earning much but they were simply able to get on. The whole city of
Ferozabad might well be called Banglenagar on the lines of Tatanagar or Dalmia-
nagar. The enfire population depends on this industry, the Government neglect
these workers. The workers think that Government are against them because
instead of getting recruited to the army they are sticking to the work of making
bangles. That is their fear. There are a lot of women workers also in Ferozabad -
and a large bulk of the population there is Muslim, for whom I am sure my
Honourable friend Dr. Sir Zia Uddin Ahmad would extend his support. I ex-
pect the support of my Honourable friend, Dr. Sir. Zin Uddin Ahmad, for
"getting coal, kerosene and sod# for the manufacture of bangles there.

The second point which I wish to emphasige is that in the importation of
consumer goods priority must be given to essential needs—food, clothing and
drugs. 1 want that Government should primarily concentrate their attention on
the growth of more food, on the production of more cloth and selling them both
<heap, and also medical drugs. Many other things are necessary. These are
primary necessities of life. (Interruption.) T know there are many other
“things, and their number is legion, but until we have made good the primary
“needs of the community, T am not even asking them to embark on the supply of
any other. There is n good deal of suspicion in the public mind, to some ex-
tent fear may be well founded, and that suspicion is that the drive for imports
of luxury articles has two advantages. One is that it meets the needs of our’
Furonean colleagues in this’ House and outside and also it will to a fair extent
liquidate the excessive accumulation of sterling. I do not know how far that
is the object behind. But whatever the object, if first of all the needs of the’
people are satisfied by the growth of more food and manufacture of articles of
recessity in this country and thereafter imports of necessaries are first pro-
vided, then I do not mind if even luxury articles for Europeans are made
available, But the fundamental’ principle is not that any import should be
called consumption goods. No consumption goods have any value except the’
primary needs of the masses of the people who are today starved of all the
necessaries of life. I-have got figures with me, which I shall show later on in a
subsequent debate, that if the control had been properly exercised the cloth
famine would not have occurred. Some time in Julv last vear theré was a total
stock of ten thousand million vards of cloth in this countrv. T am willing to,
give my Honourable friend. the Commerce Member, the figures and T am asking
him to go into this. . , ‘ :

The Honourabie Sir M. Azizul Huque (Member for Commerce and Indus-
4ries and Civil Supplies): Sir, my Honourable friend does not know that the
+otal production of textiles in this country ir four thousand million vards. .

Mr. Jamnadas M. Mehta: Mv Honourable friend does not know that it is
9& thousand million yards including handloom products. -
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The Honourable Sir M. Azizul Huque: That is different.
Mr. Jamnadas M. Mehta: And four thousand million yards more were due to
accumulations and hourding, inaking ten thousand million yards in all. My
Honourable friend, the Commerce Member, should know better.

The Honourable 8ir M. Azixul Huque: I do know better.

Mr. Jamnadas M. Mehta: If he knew he would not talk like that., I will
give my Honourable friend the figures. There were ten thousand million yards.
of cloth in this country when there was a cloth famine last year. I know his
difficulties but I cannof sympathise with this kind of ignorance in u matter so-
vital to the people of this country.

. Sardar Mangal Singh (East Punjab: Sikh): You take his—pla.ce.

Mr. Jamnadas M. Mehta: My Honourable friend, Sir Ratanji Dalal, is going,
to recommend me; in fact he has been promising to recommend me for it if I
voted with him in Government lobbies. The only difficulty is the portfolio. But
that is by the way; I am now really on a more serious question, and that is that
consumption goods must not be any goods which can be consumed-but goods-
which the common people need badly aud without which they would be reduced:
to a good deal of distress. Drugs are required but prices have gone up tremen-
dously; quinine, for instance, has gone up 1100 per cemt. higher. If you can
have a drive for importation of essential medical products I will call them con-
sumption goods. If that is done the object of this motion will be satisfied and
from that point of view I entirely support this motion.

THE INDIAN INCOME-TAX (AMENDMENT) BILL..

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, I present the-
Report of the Select Committee on the Bill further to amend the Indian
Income-tax Act, 19922, : '

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past.. Two of the Clock,
Mr. Chairman (Syed Ghulam Bhik Nairang) in the Chair. .
THE GENERAL BUDGET—LIST OF DEMANDS—contd.

DEMAND No. 16—DEPARTMENT OF INDUSTRIES AND CIVIL SUPPLIES.—conid.
Supply of Consumer Goods as o Means of Anti-Inflation—contd.

The Honourable Sir M. Azizul Huque: Sir, I have just oply about half an
hour’s time to traverse the various points which have been raised in this debate.
May I, at the very outset say that this Department is not even a year old, and
the Anti-Profiteering and Anti-Hoarding Ordinance is not even six months old.
For myself 1 do not want to take credit for what has been done and achieved in
the Department, within this short time. But I would certainly like to abide
by the decision of any judges after presenting all the facts of the cnse which-
I mip doubtful whether I will be able to do in this House within the limited time
at my disposal. .

Sir, -we had first to take up the question of textile control. At the time
when we took our decision, /the circumstances in the country were n_ush—-an&
here I am not entering into the questian of allocation of responsibility, I am
only explaining the actual fact—that at least nine to ten months of the entilze-
te